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INTRODUCTION €

I, the Chairperson of the Committee on Government Assurances (2019-2020),
having been authorized by the Committee to submit the Report on their behalf,
present this Tenth Report (17" Lok Sabha) of the Committee on Government

‘Assurances,

2 The Committee at their sitting held on 04 December, 2019 took oral evidence
of the representatives of the Ministry of Railways regarding pending Assurances.

3. At their sitting held on 22 September, 2020, the Committee (2019-2020)
considered and adopted their Tenth Report.

4. The Minutes of the aforesaid sittings of the Committee form part of this
Report.

5.  For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the Report.

RAJENDRA AGRAWAL,

CHAIRPERSON,
COMMITTEE ON GOVERNMENT ASSURANCES
NEW DELHI;
22 September, 2020

31 Bhadrapada, 1942 (Saka)



REPORT

I Introductory

The Committee on Government Assurances scrutinize the Assurances, prormses‘
unclertakings, etc., given by the Ministers from time to time on the floor of the House and report
the extent to which such Assurances, promises, undertakings have been Implemented. Once an
Assurance has been given on the floor of the House, the same is required to be implemented within
a perlod of three months, The Ministries/Departments of the Government of India are under
obligation to seek extension of time required beyond the prescrlbed period for fulfilment of the
Assurance. Where a Ministry/Department Is unable to Implement an Assurance, that
Ministry/Department is bound to request the Committee for dropping It. The Committee consider
such requests and approve dropping, in case, they are convinced that grounds cited are justified.
The Committee also examine whether the implementation of Assurances has taken place within the

minimum time necessary for the purpose and the extent to which the Assurances have been
implemented.

2, The Committee on Government Assurances (2009-2010) took a policy decision to call the
repreéentatives of various Ministries/Departments of the Government of India, in a phased manner,
to review the pending Assurances, examine the reasons for pendency and analyze operation of the
system prescribed In the Ministries/Departments for dealing with Assurances. The Committee also
decided to consider the quality of Assurances implemented by the Government.,

3 The Committee on Government Assurances (2014-2015) decided to follow the well -
established and time tested procedure of calling the representatives of the Ministries/Departments
of the Government of India, in a phased manner and review the pending Assurances. The
Committee took a step further and decideq to call the representatives of the Ministry of
Parliamentary Affairs also as all the Assurances are implemented through them.

4, In pursuance of the ibid decision, the Committee on Government Assurances (2019-2020)
called the representatives of the Ministry of Railways and the Ministry of Parliamentary Affairs to
render clarifications with regard to delay in Implementation of the pending Assurances pertaining to




the Ministry of Railways at their sitting held on 04 December 2019. The Commlttee examined In

detail the following twenty-three Assurances:

S.No. SQ/USQ No. Subject
dated _
1. SQ No. 4 Crimes in Trains
dated 19.11.2009 .
- (Appendix-I)
2 USQ No. 598 Expert Committee
dated 25.02.2010 " ’
(Appendix-II)
& SQNo.63 Crimes in Trains
dated 29.07.2010
(Appendix-III)
4, USQ No. 1874 Unified Force for Security
dated 05.08.2010
(Appendix-1V)
5. USQ No. 2991 Completion of Railway Tracks
dated 12.08.2010
(Appendix-V)
6. USQ No. 4360 Theft and Crimes in Kerala Bound
dated 19.08.2010 . Trains
(Appendix-VI)
2 USQ No. 5003 Looting in Trains
dated 26.08.2010
' (Appendix-VII) -
8. SQ No. 56 Guidelines for Security of

dated 11.11.2010

Passengers

(Appendix-VIII)




9, USQ No. 680 Integrated Security System
dated 11.11.2010
_ (Appendix-IX)
10. USQ No. 4951 Act for Safety of Passengers
dated 09.12.2010
A (Appendix-X)
11. USQ No. 1331 Garib Nawaz Express Incident
" dated 03.03.2011 o3
(Appendix-XI)
12, SQ No. 70 . Crimes in Railways
dated 04.08.2011
(Appendix-XII)
13 USQ No. 692 -GRP/Railway Station
dated 04.08.2011 -
: (Appendix-XIII)
14, USQ No. 819 Cases of Drugging
dated 04.08.2011
(Appendix-X1V)
15. USQ No. 2038 Incidents of Crimes
dated 11.08.2011
(Appendix-XV)
16. SQ No. 241 Railway Projects
dated 18.08.2011
(Supplementary by (Appendix-XVI)
Shri M.B. Rajesh,
M.P.)
17: USQ No. 3852 New Railway Line in Uttarakhand
. dated 25.08.2011
(Appendix-XVII)
18. USQ No. 562 Looting in UP Bound Trains

dated 24.11.2011 -

(Appendix-XVIII)




19, USQ No. 656 Amendment in RPF Act
dated 15.03.2012
2 (Appendix-XIX)
20. SQ No. 483 Survey for Gauge Conversion
dated 10.05.2012 _
(Supplementary by (Appendix-XX)
Shri Sharad Yadav,
M.P.)
21, USQ No. 5631 Raiiﬁ}ay Medical and Nursing
dated 10.05.2012 . Colleges
(Appendix-XXT)
22. 5Q No. 372 Integrated Security System
dated 06.09.2012
' (Appendix-XXII) -
23. USQ No. 3293 Hubli-Ankola Line
" dated 13.12.2012
(Appendix-XXIII)
b, The Extracts from the Manual of Parliamentary Procedures in the Government of India,

Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance, the time limit
for its fulfilment, dropping/deletion and extension, the procedure for fulfilment, etc., besides
maintenance of Register of Assurances and periodical reviews to minimize delays in implementation
of the Assurances are reproduced at Appendix-XXIV.

6. During oral evidence, the Committee emphasized that the Ministries/Departments are
required to implement an Assurance within a period of 3 months and if the Ministrles/Departments
are unable to fulfil the Assurance within that time period, then it Is Imperative for them to seek
extension of time. Observing that the Ministry of Rallways had a total of 146 pending Assurances
and noticing that there were inordinate delays in fulfilment of these Assurances, the Committee
enquired about the monitoring and periodical review of the pending Assurances in the Ministry to
minimize delays in their implementation and the mechanism available for implementation of
Parliamentary Assurances. In reply, the Chairman, Railways Board stated as under:-

Y
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" Hon'ble Chairperson- Sir, earlier there were 200 pending issues. At present we have
around 161 pending Assurances. OF these, in 28 cases, Implementation Reports have
already been sent and now bn!y 133 Assurances are left. Railways have a well established
mechanism where monitoting Is done at every level, An E-Drishti platform has also been
established in the Railway Department wherein Information is collected éfectronfcaﬂy from
all the zonal offices. Out of the 161 pena?‘ng Assurances, 93 are project related. Out of the
23 pending Assurances taken up for today’s oral evidence, 5 Assurances relate to projects,
new lines, doubling or tripling. When we discuss project-wise, b‘ién it will be seer.f that
various projects have been stalled due to land acquisition and forest clearance issues.
During the last 2-3 years, we have made several efforts to finish super critical projects
without delay. The methodology of Railways as an organization is very complicated and
big. In view of this , projects are taking time",

s Subsequently, in thelir sitting held on 21,07.2020, the Committee acceded to the request
of the Ministry to drop the Assurance mentioned at Sl. No. 17 in the above list,

ervati ecomm ion
8. The Committee note that out of thé 23 pending Assurances taken up by them,
- the Assurance mentioned at SL.No. 1 has been pending for more than 10 years while
another 9 Assurances mentioned at SI.Nos. 2 to 10 are pending for more than 9 years.
Likewise, 7 more Assurances mentioned at Sl. Nos. 11 to 16 and 18 are pending for
more than 8 years whereas the remaining 05 Assurances mentioned at Sl.Nos, 19 to 23
could not be implemented despite a lapse of more than 7 years. The Committee are
concerned to note the inordinate delays in fulfilment of Parliamentary Assurances
which indicate that the existing mechanism put in place by the Ministry is far from
effective in facilitating timely implementation of Assurances. Needless to mention, the
utility and relevance of an Assurance are lost if there is inordinate delay in the
implementation of the same. The Committee are of the view that in our country which
has huge dimension and geographical expanse, Indian Railways serves as the most
economical and popular mode of transport and is the main vehicle for socio-economic

development of the country. Further, Railinrays is a core sector of the country not only




owing to its substantial contribution in labour absorption and employment generation
but also due to its symbolization with country's rich heritage and legacy. Observing
that the Ministry of Railways is at the top of the list of Ministries/Departments havi.ng
pending Assurances, the Committee recommend that the existing mechanism in the
Ministry be streamlined and infused with innovative ideas with a view to ensuring
expeditious implementation of the pending Assurances. The Committee feel that time
bound fulfilment of Assurances restores the common man’s faith in the governance.
The Committee hope and trust that the Mlnisfry will addﬁ% a positive and pro-active
approach and scale up co-ordination with all concerned for speedy Implemenfation of
pending Assurances.

II.  Review of the Pending Assurances of the Ministry of Railways.

9, In the succeeding paragraphs, the Committee deal with some of the pending Assurances
pertaining to the Ministry of Railways.

A. Crimes in Trains _ :

(i) SQ No. 4 dated 19.11.2009 regarding ‘Crimes in Trains’ (Appendix-I).

(I SQ No. 63 dated 29.07.2010 regarding ‘Crimes In Trains’ (Appendix-III)

(i) USQ No. 1874 dated 05.08.2010 regarding ‘Unified Force for Security’ (Appendix-IV)

(lv)  USQ No. 4360 dated 19.08.2010 regarding 'Theff and Crimes In Kerala Bound Trains'
(Appendix-VT) ‘ '

(v)  USQ No. 5003 dated 26.08.2010 regarding 'Looting in Trains' (Appendix-VII)

(v)  SQ No. 56 dated 11.11.2010 regarding 'Guidelines for Security of Passengers' (Appendix-
VIII)

(vil)  USQ No. 4951 dated 09.12.2010 regarding 'Act for Safety of Passengers' (Appendix-X)

(viif)  USQ No. 1331 dated 03.03.2011 regarding 'Garib Nawaz Express Incident' (Appendix-XI)

(ik) SQ No. 70 dated 04.08.2011 regarding 'Crimes in Railways' (Appendix-XII)

(x)  USQ No. 819 dated 04.08.2011 regarding 'Cases of Drugging' (Appendix-XIV)

(xi)  USQ No. 2038 dated 11.08,2011 regarding 'Incidents of Crimes' (Appendix-XV)

(xil)  USQ No. '562 dated 24.11.2011 regarding 'Looting in UP Bound Tralns' (Appendix-XVIII)

(xil)  USQ No. 656 dated 15.03.2012 regarding 'Amendment in RPF Act' (Appendix-XIX)

(xiv)  SQ No. 372 dated 06.09.2012 regarding 'Integrated Security System' (_Appendix-XXII)

S




10. : In reply to the above é_aid Questions, it was /nter-alia stated that the amendment in the
provision of the Rallways Act, 1989 were under examination to provide more powers to RPF in
prevention and detectfon.of crimes in Railways and to .enable RPF to deal with the passenger
related offences more effectively. Further, it was stated that a proposal had been moved which
envisaged two tier security system over railways comprising of the RPF and district police in place
of prevailing three tier system of RPF, GRfj and district police. The proposal to give effect to the
- above was under consideration In consultation with all stakeholders) including thlel_fState
Governments, Comments of States had been solicited. Comments were recelved from 12 States.
The Issue was being pursued with the State Governments.

11, In their Status Note furnished in December 2019, the Ministry of Rallways apprised the
Committee of the following position in this regard:-

"The proposal for amendment in RPF Act for empowering RPF to deal with passenger
related offence could not materialize due to the proposal not being supported by the MHA.
The Hon'ble Home Minister vide DO no. 19/45/201 O-Judl. & PP dated 08.09.2015 informed
the Hon'ble MR that the MHA did not support the proposal of the Ministry of Railways. The

~ Ministry of Railways decided not to pursue the proposal further. However, proposal for
amendment in the Railways Act 1989 fo empower authorized officers to deal with seven
(07) new sections covering the offences of theft of passenger belongings, eve teasing and
drugging among others is under process.”

-12, ' The Ministry also stated in their Status Note as under:-

"The Inter ministerial consultation with MHA, Ministry of Women & Child Development,
Department of Empowerment of Persons with Disabilities and National Security Council

. Secretarial/NSA has been completed and they have supported the proposal, MWCD has
suggested certain modification in the draft Bill as well as draft Cabinet Note. The draft
Bill/Cabinet Note after incorporating suggested modification is under process.,"



13 During oral evidence, the Chairman, Railway Board elucidated on the issue as under:-

"At }Jresenf there Is a three layered security for a passenger l.e. A civil police (District
Police), GRP (Government Railways Pd!fce) and RPF (Railway Protection Force).' RPF has
very limited powers confined to investigation of theft of Railway material, It does not have
any power on the civil side. During discussion and while replying to Parliamentary
Questions, two types of Assurances were given. The first Assurance related to making
changes in the RPF Act and making the three tier security .5;—/‘5fem (i.e. Civil Police, GRP and
RPF) into a two tier sécun'zy system. We did not want GRP in that system. For this purpose
we held various inter-ministerial consultations and consultations with State Governments.
Ultimately, the Home Ministry did not agree to the proposal. Hence, we could not do it and
the proposal was droppéd, The second Assurance given was related to mak!hg changes in
the Indian Railways Act to give power to RPF to investigate into instances of thefts,
drugging and other incidents in trains. We sent this Bill for Inter-Ministerial consultations
and it's been 10-15 days since we have received a positive indication from the Ministry of
Home Affairs. Hence we will take the Bill forward.”

Observations/Recommendations

14, The Committee are dismayed to note that as many as 14 Assurances on similar
subject are still pending for implementation even after a lapse of more than 10 years
since giving the first Assurance. The Committee have been informed that at present, a
railway passenger has three layered security i.e. Civil Police (District Police), GRP
(Government Railways Police) and RPF (Railway Protection Force). The RPF has very
limited power confined to investigation of theft of railway material. It does not have
any power on the civil side. The Committee have also been informed that the Assurance
was given on two issues. The first issue related to conversion of three tier security
system into a two tier security system i.e. the Ministry wanted to do away with the
GRP. Inter-Ministerial consultations and consultations with the State Governments
were held for the purpose and ultimately the Home Ministry did not agree to the
proposal and it was dropped. The second Assurance related to making changes in the
Railways Act, 1989 to give power to RPF to ensure the safety of passengers and trains.
The Committee have further been informed that the Ministry sent the Bill for Inter-

®
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Ministerial consultation and a positive indication has been received from the Ministry of
Home Affairs. The Ministry has informed that it proposes to go ahead with the Bill. The
Committee find that the Issue of amendmont in the provisions of the Railways Act,
1989 to provide more powers to RPF for prevention and detection of crimes in Rallways
is a long pending demand. The operational cost of the GRP is shared 50:50 by the
Ministry of Railways and the States concerned but it comes under the operational
control of the State Governments While the GRP is responsible for maintaining law and
order and doalmg with crimes at stations and trains, the role of RPF which is controllod
by the Ministry of Railways is restricted to protectmg the rallwau,ir proportles. Thls
creates serious coordination issues and failure to act in tandem which in turn cause
lapses and shortcomings in their functioning and performance. The Committee feel that
these issues need to be sorted out at the earliest and RPF should be given more powers
and responsibllltles for ensuring overall safety and security in Indian Railways. In this
direction, amendment in the Railways Act, 1989 which would extend mgre powers to
RPF noeds to be expedited. Since the matter is of crucial importance, the Committee
urge upon the Ministry to take up the matter at the highest level with a view to
realizing the importance and imperative need of the subject and take all necessary

steps to plug the loopholes, resolve coordination issues and expedite further
empowerment of RPF.

B. Integrated Securi stem

15.  In reply to USQ No. 680 dated 11.11.2010 regarding 'Integrated Security System'
(Appendix-IX), it was inter-alia stated that the detailed guidelines and specifications had been
circulated to Zonal Railways for implémentation of the Integrated Security System at 202 stations

of the country, Tenders issued by the Zonal Rallways were at different stages of finalization. It was
likely to become operational in near future.

16.  In their Status Note furnished in December 2019, the Ministry apprised the position
regarding implementation of the Assurance as under:

‘Out of 202 Railway stations, currently Integrated S ecurity System have been implemented
- over 133 railway stations. Contract has been finalized for 12 stations. The contract is yet to
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be finalized for 57 stations which include 37 stations of Western Railway and 20 stations of

Northern Railway."

17.  During oral evidence, the Chairman, Ra?]way Board deposed before the Committeg with

regard to the Assurance as under:

" We are installing CCTV Cameras at all the 6400 stations. We will give you a time line for
it". o

18.  When the Committee asked the representatives of the Ministry to install cameras in good

working order, the Chairman, Railway Board submitted during evidence as under:
"Sir, they will function"”

19.  The Committee then asked the representatives of the Ministry to furnish a time line report in

the matter, The Chairman, Railway Board replied as under:
"Sir, we will send the Report”

Observations/Recommendations

20. The Committee note that implementation of the new Integrated Security System
in the Railways which includes Close Circuit Television Cameras (CCTV), access control,
personal and baggage screening system, bomb detection and disposal system is crucial
for combating the risk of persistent terror threats, to detect the suspected terrorists
and identify the unattended luggage from the railway premises as well Ias train
coaches. The Committee, are however, concerned to find that not enough has been
done in this direction by the Ministry with the result that the Assurance given in the
year 2010 still remains unfulfilled. The Committee would like to draw the immediate
attention of the Ministry to the imperative need for utilizing artificial intelligence for
the safety of Railway passengers and premises. The failure to give matching
importance and proper attention to this aspect by all concerned is a matter of concern
as is the lukewarm attitude of the Ministry to take proactive action in the matter. The

\O



Committee would like to stress that people have faith in Railways and it is the duty of
the Railways to ensure that they reach their destination safely and securely. The
Committee have been informed that the Ministry is in the process of installing CCTV
Cameras at all the 6400 railway stations. This is a sign of positive development and the
Committee are optimistic that the same would be executed without further delay.
Being a matter of crucial importance involving safety and security in Railways, the
Committee desife that the Ministry of Railways should step up its efforts and take all
necessary steps for expediting implementation of the Assurance. The Committee would
also like the Ministry to furnish a time line report in the matter detailing steps taken
and achievements made so far in efforts to implement the new Integrated Security
System and fulfil the Assurance.

C. GRP/Railway Station

21.  In reply to USQ No. 692 dated 04.08.2011 regarding 'GRP/Railway Station" (Appendix-XIII)
it was inter-alia stated that Railway Administration of North Central Railway had sanctioned space
for GRP Chowki at Harpalpur Station. Superintendent of Railway Police/Jabalpur was making efforts
to obtain sanction of State Government for establishing GRP Chowki at Harpalpur. |

22.  In their Status Note furnished in December, 2019, the Ministry of Railways apprised the

position with regard to fulfilment of the Assurance as under:-

"The issue of setting up of Government Railway Police (GRP) falls in the domain of the State
Government concerned and the matter is still under process with GRP authorities of the
State Government concerned."”

23.  During evidence, the Committee desired to know about the present status of the Assurance.

In his disposition, the Chairman, Railway Board replied as under:-

"The status is that it has to be done by the State Government. We can only request them.
They say that perhaps they don't need the chowki there since they are able to meet the
needs from some other chowki. We will inform you about the final position after discussing
the matter with the Chief Secretary. "
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24.  The Committee enquired as to whether all such gaps would be covered once the Ministry
come up with a Bill relating to comprehensive security. The Chairman, Railway Board replied as
under:-
"Yes Sir"

25.  When tl;me Committee further desired to know about the time likely to be taken for the Bill to
come into existence, the Chairman, Railway Board submitted during evidence as under:-

“At present, Inter-Ministerial consultation has been done. As the Home Ministry have also
supported it, we would bring it next time 3

Observations/Recommendations

26. The Committee note that the Assurance given in reply to USQ No. 692 dated
04.08.2011 regarding 'GRP/Railway Station' (Appendix XIII) basically relates to
establishment of GRP (Government Railway Police) Chowki at Harpalpur station in
Madhya Pradesh. The Committee have been informed that the work of setting up of
GRP unit falls in the domain of the State Government concerned and the matter is still
under discussion with GRP authorities of the State Government concerned. The
Committee have further been informed that Ministry can only request the State
Government and perhaps the State Government does not need the chowki at Harpalpur
Station since it is able to meet its needs from some other chowki. The Ministry
submitted that it would be able to tell the final position only after discussing it with the
Chief Secretary of the State. This is rather surprising for an Assurance given more than
9 years ago. The Ministry ought to have a better mechanism for coordination with the
State Governments. The Ministry, however, claimed that all such gaps would be filled
once it would come up with a Bill pertaining to comprehensive security in the next
Session. The Committee appréciate and acknowledge the efforts taken by the Ministry
in the matter. The Committee feel that the matter assumes significance as it will make
a huge difference in making the train journey safe and secure for passengers. The
Assurance being an important matter involving the State Government of Madhya

Pradesh, the Committee impress upon the Ministry of Railways to be more proactive in

|2



@ its approach, enhance the level of co-ordination with the State Government concerned

and pursue the matter vigorously in a time bound manner so that things do not get
stuck up and there is no further delay in fulfilling the Assurance.

III. Implementation Reports

27.  As per the Statements of the Ministry of Parliamentary Affairs, Part Implementation Reports
in respect of the Assurance given In reply to USQ No. 680 dated 11.11.2010 regarding ‘Integrated
Security System’ (S1.No.9) and USQ 5631 dated 10.05.2012 regarding ‘Railway Medical and Nursing
Colleges’ (SI.No.21) have since been laid on the Table of the House on 03.05.2013 and 10.12.2014

respectively.
RAJENDRA AGRAWAL,
CHAIRPERSON,
COMMITTEE ON GOVERNMENT ASSURANCES
NEW DELHI;

22 September, 2020

31 Bhadrapada, 1942 (Saka) 2



LOIK SABHA

STARRED QUESTION NO.4
TO BE ANSWERED ON 19.11.2009

CRIMES IN TRAING

wtq  SHR! HANSRAJ G. AHIR =
SHRI P.T. THOMAS :

Wil the Minister of RAILWAYS (¥ %51 ) be pleased to
state: , ;

(a) the number of cases of crime including theft reported during
the last three years and the current year in running traims;

(b) whether the safety of passengers is compromised due to the
shortage of personnel In Raiiway Protection Force; ;

{v) if so, the steps taken to recruit personmel im the Railway
Pretection Force; amd

(d) the other measures heing takem by the Railways to prevent
such crime cases?

ANSWER

MINISTER OF RAILWAYS
(i)

(HKUMARI MAMATA BANERJEE)

(a) to (d): A statement is laid on the Table of the Sabha.

& e bl
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. STATEMENT REFERRRED TO IN REPLY TO PARTS (a) to () OF

STARRED GQUESTION NUMBER 4 BY SHR!I MANSRAJ G. AHIR AND
SHRI P.T. THOMAS TO BE ANSWERED N LOK SABMA ONM 19.11.2009
REGARDING CRIMES IN TRAINS.

(a): A statement showing the number of cases of theft & other crimes
in running trains reported during the years 2006, 20@7, 2008 & 2009
(Up to June) are attached at Appendix .J |

(W) & (c): Na, Madam. Augmentation of strength and fillimg wp of
vacancles Is a continuous exercise. _

(@) According to Entry No. 2 of the Sfate List of the Constitutlon of

India, Police’(inciuding Rallways amd Village Police) is a State

 subject. Prevention of crime, registration of cases, tineir investigation

and maintenance of law and order in Railway premises as well as on
rumning trains are, thevefore the statutory responsibility of the State
Police, which they discharge through the Govermment Railway Police
(GRP) of the State concerned. P

The follwwilmy meaures have heon talken for enhancing the securliy

of passengers:i-

1. 3508 trains are escorted by RPF/ GRP daily on an average.

2. Integrated Security scheme -consisting of CCTVY Surveillance
systern, access control system, personal and baggage
gerecning system amnd Bomb detection amd disposal system -
has heen finalized and the same is under implermentation at
195 sensitive statlons at an estimated cost of Rs.344.31
Crores. | p

3. Dog Squads In Divisions and Zones are belng augmented.

4. Commando Training is heing imparted to selected RPF staff.

5. Steps have been taken to enhaﬁnce the quaﬁﬂty and content of

the training of RPF.

. ' 2.
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Under modernization scheme securily gaigets ave heing
prosured at an estimated cost of Rs.67.00 crores and the

weaponry s belng upgraded for enmbancing the striking
capability of RPF,

10% resarvation for women has heen made in the recrultment -

of all ranks to ewsure liatfmn; service to lady passenysrs. _
Regular coordination meetings are held with State Pollce at all
levals to ensure proper registration and investigation of crime.
Jeint patrolling and escorting with GRP is also undertaken in
disturbod and sensitive area.

Changes in provision of The Raliways Act 1909 ar vnder

i T

— W.———r-———“ .
examination to provide more powers to RPF in prevention and

detection of crime In Railways.

—_—
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STATEMENT REFERRRED TO IN REPLY TO PARTS (a) te (d) O=

STARRED QUESTION NUMBER 4 BY SHRI HANSRAJ G. AHIR AND
SHRI P.T. THOMAS TO BE ANSWERED IN LOK SABHA ON 19.11.2@@5.
REGARDING CRIMES IN TRAINS.

(a): A statement showing the number of. cases pf theft & other crimes
inm rumming trains reported durimg the years 2006, 20@?, 2008 & 2009
(Up to June) are aitached at Appendix J

(L) & (c): Mo, Madam. Augmentation of strength and filling uwp of
vacancies is a uantinuaué exercise. ' ' '

(d): According to Entry No. 2 of the State List of the Constitution of
India, Police’(including Railways and Village Pelice) iz a State

_ subject. Prevention of crime, registration of cases, their investigation

and maintenance of law and order in Railway premises as well as on
running tvains ave, therefore the statutory responsibility of the State
Police, Wﬂlﬂ’ﬁﬂ‘i.‘tﬂle}? mﬂisclmrﬁe through the Government Railway Police
(GRP) of ihe State concerned. |
The following measures have been taken for enhancing the secwrity
of passengers-
. 35006 tralns are escur_teq by RPF/ GRP daily on an average.

2.  Integrated Security scheme consisting of CCTV Survelilance
sy;stem, access control system, persomal and baggage
screening system anﬁ Bomb detection and dispesal system
has been finalized and the same is under implementation at
195 seusitive stations at an estimated cest of Rs.344.31
Grores.

3. Dog Squads in Divisions and Zones are being aug.mén@ed. :

4. Commande Training is being imparted to selected RPF staff.”

8. Steps have heen féﬁgn to enhance the qﬁaﬂiIty and content of
the tralnl.ng of RPF.

|7
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THOMAS TO BE AHSHE&ED M LOK &kBHA oM

HAHSEAJ -G, AHIR AND SHRI. P.T.
-:9.11 .2008 RECARDING CRIMES IN TRAINS.”

Drugging | TOPE* | Other | Total i
‘ iPC - '
| Crimiss |,

Years | Murder | Dacoity | Robbery

‘2008 |40 Tie |207 |383 - |3808 |544 [F078

‘|zob7 [32- - |88 . - |141 523 :© |8179 |688 |FG630

T |77 148|488 - 8432 596 | FT37 |
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| LOK SABHA

UNSTARRED QUESTION NO.598
TO BE ANSWERED ON 25.02.2010

EXPERT COMMITTEE

508. SHRI BAIJAYANT JAY PANDA:
SHIRI NITYANANDA PRADHAN:

Will the Minister of RAILWAYS (361 W3fl) be pleased to state: -

(=) whether an Expert Commitiee has besn set up by the Railways to overses
completion of rail projects; '

(b) if so, the details thereof;

(s) whether the Committea has finalized strict tlne-line for compleilon of
these projects; i

{a) If se, the detalle thereal; and

(e) the status of varlous rail projects (vie new lines, doubling, gawge
conversions ofc.) on the East Coast Raihway?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

(¥ Hsnere & T W)
(SHRI IK.H. MUNIVAPPA)

. (@) to (d): Objectives of the Expert Committes set up by Ministry of Railways

include reviewing progress of engoing activities undertaken by the Railways.

The Committes has held a number of 'meetings and a review of the progress -

of ongoeing projects Iias been talken up.

(@) A Statement is attached.
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STATEMENT REFEW@D TO N REPLY TO PART (@) OF UNSTARRED

 QUESTION NO.598 BY S/SHRI BAIJATANT JAY PANDA AND MITYANANDA

PRADHAN TO BE ANSWERED IN LOK SABHA ON 25.02.2010 REGARDING
ENPERT COMMITTEE.

(e) s
{Rs. in Crore)
S. | Name of Latest Actual Budget - Prosent Status
Mo, the Anticipate | BExpenditure | Outlay
Project d Cost incurred provided ?
up to dlurimgy
31/03/2009 200910

MEW LINE

1. | Lanjigarh 170.00 #5.21 30.00 In the first phase,
Road- work for Lanjlgarh-
Junagarh Bhawanipatna (31
(56 kms) Wins) has heen taken
e up; where earthwork

and bridgeworik are

i progress, m
[ waorlk Is likely fo be

completed in_2010-
| |11 =

2. | Khurda 700.00 77.74 28.07 |Om this project,
Road- ' eartivworl and
Bolangjir | Bridgework have
(289 kms) been takem wup In

Phase | from Khurda
Road to Begunia (26
Mmns).

3. | Haridaspury{ 594.34 136.63 0.00 The werk is belng
Paradeep executad by Rail
(82 kms) Vikas Nigam Limited

(RVNL) through &
Special Purpese
Vehicle (SPV).
1146.39 out of
1653.69 acres of land
has been acquired.
Earthwork and minor

- L/
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| Mahanadi

bridgeworkk . have
heen taken up. Worl
on  major bridges
over rlvers Luna amnd
has also
beemn taken up.

Angul-
Sulklnda
Road
(98.7 kms)

344.00

.99 79

The work is to be
executed by RVNL
through the
formation of an SPY.
Final Locatlon survey
(FLS) has been
comipleted. 470.3 out
of 619.23 heetares of
[ERT has been
acquired.

5'

Talcher—
Bimlagari
(154 kms)

810.78

‘27.98

10.00

FLS has been
completed. Land'
acquisition has heen
taken up. Earthworls,
bridge works taken
WP

GAUCGE CONVERSION

Naupada-
Gunupur
(90 Krus)

168.80

149.08

14.00

Ezarthworlz,
bridgewaorl,
ballasting and track-
linking are I
progress. The project
Is likely Yo be
completed

durlng :

DOUBLING

200910,

1.

Rajathgari,

Barang
(20 kms)

242.87

166.36

75.00

The work is being
executed by RVNL
through Asian
Development Banl
(ADB). . funding.
Earthworlk and
bridgework including
the bridge over viver
WMahanadi have been

"3/'".




........

-
talen up. The worls is |
Wiealy to hea
completad clunlng
2010-11.
2. |Sambalpu | 106.54 83.41 10,00 |Sambalpur to Sarla,
| T-Rengali_| ||| Sasan to  Sarla
(22.7 kms) completsd. Sasan to
()R&Eﬁﬁﬁmﬁfﬁﬁa‘
| | | completed in_2010-
11.

3. | Jharsugud 150 30.45 35.00 'Earthwm'k and
a-Rengall bridgework have
(25.0 lvms) been talen wup. Tﬂne

pmjao:t Is lilkely to be e
com@ﬂateﬂ_,_ dun‘lnn
2010-11.
4. |Cuttack- | 178.98 104.75 55.00 | The work s bein
] Barang executed by RVNL
(12 ikms) theough ADB funding.
T Eartinworic ang
( bridgewaori, etc.
ineluding Kuakhai
Bridge have been
| ¢ | taken up. The project
is likely to bhe
completed durlnu_
2010-11. e
Khurda 207.00 72.14 65.00 |The work Is being
Road- " enecuted by RVNL
Barang 3" through ADPB funding. |
ne' Earthworlk amad
(35 kims) bhridgeworl, etc.
—_— have heen taken up.
The project is likely
to be completed in
' G. | Sambalpu | 474.25 3.3 3.0 [The work is heing
"~ . executed by RVNL
Titlagavih through ADE funding,
(182 kms) | FLS has bheen
completed.

ﬂ_wf
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HNecessary planning
lias bean taken up. -

Ty | Ralpur— 614.35 0.00 3.20 The work is belng
Titlagarl | executed by RYMNL
(203 kms) | through ADB funding.

Necessary planning
has been taken up.

8. | Bimlagay 73.77 0.16 50.00 | Detailed Estimate
~Durmites - has heen sanctionead.

\ (183 Tendering for works

V| Kms) | has been taken wp.

\_/f""’ | The project is likely

: T  be comploted
during 204011,

2. | Banspani- TB.AR - a.00 Detalled Estlimate
Jorull lhas been sanctioned.
(2@ Kms) Tenderlng for works

; has besn {talken up.

10. | Vizianagra | 194.89 9.24 35.00 | Barthworl, bridge
it worls taliem wp.
ottavala
sa 3“ line
(34.7 lemn)

1. | Kottavala 94.73 19.51 32,00 | Earthworly hrldye
sa~ worls taken wup.
Slmhachal
am Morth
4" Line
(16.69 Jern)

12 | Banspani 1142.6 0 1.0 | New work included in
Daitari- 2009-10. Work has
Tomilwa- been entrusted to
Jakapura RYNL for execution.
(180 k) Land acquisition

takeen up.

The engoing projects will be 'compiated in the coming years as per the

availability of resources.
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LOK SABHA

STARRED QUESTION NO.63
TO BE ANSWERED ON 29.07-;010

CRIMES IN TRAINS

SHREP. VISWANATHAN:
SHRI K.P. DHANAPALAN:

Will the Minister of RAILWAYS ( Y& #31 ) be pleased to

the number of cases of burglary, looting, drugging,
hooligan activities and other crimes against passengers
in various long distance trains and - railway stations
reported during each of the last three years, zone-wise
and category-wise;

the progress made in the investigation of the cases and
arrests made so far; and

the efforts made by the Railways to check such

incidents and ensure fear ' free journey for :the
passengers in trains?

g

ANSWER

MINISTER OF RAILWAYS

(KUMARI MAMATA BANERJEE)

(a) to'(c): A statement is laid on the Table of the Sabha. "

A e e e K
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STATEMENT REFERRRED TO IN
QUESTION NUMBER 63 BY SMRI P.
ANSWERED IN LOK SABENMA ON 29.7.

(a)s awd (b): A Zone-wlse statement showin

i
dfmg;glng,

REPLY TO' PARTS (a) to (c) OF STARRED
VISWANATHAN SHRI K.P. DHANAPALAN TO "E

2010 REGARDING CRIMES !N TRAINS.

g the number of cases of burglary, loot,

ooﬂigam activittes and other crimes again'st' passengers in tralns andd

railway statlons reportad during the |ast three years and the current year (January

to Jun‘a}‘is annexed herewith, Total arrests made are also shown in Appendit,

Prevention of crime, registration of cases, their investigation anid
maintenance of law and order in Railway premises as well as on running trains are

the statutory responsibility of the State Police, which they discharge througi

Gowsriment Rallway Police (GRP) of the State concerned. As such the cases of

crime on Railways are reported ta, rgjistereii and investigated by the Govt.

Rallway Police.

{r") The following measures ars peing talken for the secu rity of passengers:-

M 1275 trains are eacarted by RPF daily on an average, in addition to 2200

trains escurted hy Gnuemmeut Ralﬂwmy Police of different S&ates.

2. nn Integrated Security Byste

pe

m cansnstmg of etectronic surveillance of
wulnarahle stai‘mns thmugh CCTY Camera Betwork, access control, Anti-

sahotage checks has heen appruumﬂ to strengthen surveillance mechanism

- nver 202 semsltl‘ue and vulnerable Rallway stations.

3. Regmar coordmatlon meatmgé are held with State Police at all levels to

ensure proper registration ami investlgaﬁon of crime by Government Railway

Police (GRP) i

d. Public awareness aga'mst crime like Drugging of passengels is done through

regular announcements at stations and in trains.

L % An amendment is under examination in the RP

with the passenger ralater! offences more effectively.
6. Besides taking other measures, joi
Railways are also deplayed in frequently affected trains tn prevent the

offences of Drugging.
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APPENDIX REFERRED TO IN REPLY TO PART (a) & (b) OF STA

\lf

APPENDEL

RRED QUESTION NO,
bd BY SHRI P.VISWANATHAN AND SHRI K.P.DHANAPALAN TO BE ANSWERED ON
28.07.2010 IN LOK SABHA REGARDING GRIMES IN TRAINS.

Sl

T T TR

Rly | Year Burglary Loot Drongaing Hooligan. Other Total arrest
(2t Rallway | (Pacoity & activities crimes
statiom) Robbary) et A

Traim | Stns | Train | Stns Train | Stns. | Traln | Stns. | Traln | Stas. | Train |L Stno.

2 _2_tlﬂ7 0 « D 23 5 4 1] o (1] a9s 268 414, 186

g 2008 o o 20| 4| 25 1] o 2| 01| 200| 389° 304
‘@ | 2009 0 1] 27 2 56 1 ] 11022 | 208 | 394| A4ma
*2010 of ol ar| o 1] 4| o] 2| sez| 4a4| sssl _ 93

. 2007 0| o 18] 2| s 7 0 7| a08| 1se| avr! 204

2008 o| o 17 a 36 2 0 7| 298| 152 | 348 1es

2009 0 0 31 2 a3 1 0 6| 295| 185| 350 1e4

*2010 1} 0 13 1 25 1 0 4 181 10| 2191 116
© _| 2007 ol o 25| 44| 98| g7 0 0| 3s2| 3v4| 204: 1ao|
# % 2008 0l 0| 25| 4| 201| 94| of 18| 390| 381 17a| 206
‘ ol & | =009 1] 0 23 11 259 49 0 11| 479| 348 82: 94
2010 0 0 11 8 87! 12 0 1| =272| 98| 4. 5o

2007 0| @ 0 0 8 0 0| 31| 15l 19! 4
ﬁ . | 2008 0 0 a 0 3 5 0 o| 30| 621 o .31
ﬁ 2000 o] o 0 0 33 3 0 0| 77| 298| 11: 49
2010 0 [ 0 0 a 2 0 ol 48| @7 6! 20
, 2007 o] o 6| 2| 33| =29 1 2| 4se| @30 202 ! ﬂi
i 2000 0 0 T 6 14 ] 1 0| 382 ee3| 182 a4z’
E 2009 0 0 9 9 15 4 0| 0| 389| 51| 431, 338
2010 0 ] 6 9 20 6 0 0| z61| 199| 101 134

2007 0 0 6 ] 24 0| . o 0| 208| 64, B2| =2

£ E| 2000 a| o 5 1 8 0 0 o 38| 59| 46! a7
£§ 2009 0 0 a 14 5t S0 0| 306 66| 39i 43
*2010 0 0 3 ) 3 0 0 o| 170| 22| 22! 43

i e |_2007 (1] 0 8 1 28 3 (1] 0 54 13| =22 7
ﬁ E 2008 o] o 3 3 2 0 ol o 50| =26] 186! 18
Z §i| 2000 i [} 4 2 4 2 0 0| 44| 7| 21 15
*2010 0 0 5 0 18 1 0 0| 32| 42| a7 9|

Uy 2007 o 0 25 2 a7 13 0 1 61| 101 'za 46
g | 2008 0 0 ! q 37| 45 0 2| 78| e8| 39| 61

§ £ | 2000 ol o 39 3 62 2 1 7| 19| 81| 42! so
2010 0| a 23 0 17 1 ] 2| 93] 43| 3. 2

o i ]
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LD GARHA

UNSTARRED QUESTION NO. 1874
TO BE ANSWERED ON 05.08.2010

UNIFIED FORCE FOR SECURITY
1874,  SHRI PARTAP SINGH BAJWA |

Will the Minlster of RAILWAYS (Yo #20) be pleased to state:

(2) whether there is a proposal for selting up a unified force to deal
with rallway crimes; and

(&) if so, the details thereof and the time by which such a unified
forces would come into being?

ANSWER

WINISTER OF STATE IN THE MINISTRY OF RAILWAYS
' ( Y wsirer 3 woy A )

(SHRI K.H.MUMIYAPFA)

(2) & (b) Certain changes are under consideration to wake the
i '_‘“Hhﬂ___

functioning of RPF more effective. Nevnssary action is being taken

in this regard,

wlefdy
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LOK SABHA

UNSTARRED QUESTION NO.2991
TO BE ANSWERED ON 12.08.2010

COMPLETION OF RAILWAY TRACKS

2091. DR. NILESH N. RANE:
Will the Minister of RAILWAYS ( ¥7 Al ) be pieased to state:

railway

(a) whether the land acquisition process for the entire
track from Panvel to Uran has been completed; and
(k)  if 5o, the details thereof?

ANSWER _ %
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(e v WA w3l

(SHRI K.H, MUNIYAPPA)

(a): Land for Seawood-Uran project is being made available by CIDCO

(a unit of Government of Maharahstra) and not by Railways.

to 11000 is under process by CIDCO.

(b): 25 hectare from Ch.8800

fokk Rk
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+ GRPS/ Nizamuddin.
o e

LOK SABHA
UNETARRED QUESTION NO.4360

TO BE ANSWERED ON 19.08.2010

THEFT AND GRIMES IN KERALA BOUND TRAINS

4360, SHRI K. SUDHAKARAN:
SHR! M. K. RAGHAVAN;
SHRI A. VENKATA RAM! REDDY:

Wil the Minister of RAILWAYS ( St -—;,-—;ﬂ~ ) pleased to state:
(a) whether the Railways have conducted an enquiry inte fhe yecent

incident of looting at Nizamuddin Railway Station wherein a large
ninimber of passengers of Kerala bound Duronto Express got looted;

() If s0, the details thersof and whether any enquiry has been condupted
Into the said Incident;

(=) if sq, the detalls thereof; -

{d) the detalls of Incldents of looting, theft and other crimes taken place in
Kerala bound trains and in South Central Railway during last fwo years,
yearwise; ’ :

{e) the detalls of compensation provided by the Railways in each such case,
yearwise; and :

(f) the measures talten (o prevent such incldents in fwluwra along with the
actlon taken against railway officials found invalved in such incidents, if
amy?

: ANSWER - .
ﬂllMISTER OF STATE IN Tll-l -I;ﬂlNISTR\’I OF R_AILWATE
( e shETErT 37 are sl )

(SHRI K. H. MUNIYAPPA)

(a) 1o (e): Mo incident of loot of |Iaas;seugers of Kerala bound Duronfo

Eitﬁﬂl;ﬂﬁs was reported at Mizamuddin Rallway station recently. 'Huwever,

an Incident of theft of belungings of few passengers of Train no. 2284

Nizamuddin ~ Ernakulam DurmltulExpress took place at Nizamuddin

Rallway station on 26.06.2070 at about 21.00 hrs, 'when there was a

sudden electricity failure before the departure of the train. Government

Raflway Police/ Nizamuddin ap;:_lrel:‘ended cne luggayge liftar red handed

wit.h one stolen frolley bag. In this regard a case vide crime no. 61/10

dated 27.06.2010 under section 411 Indian Penal Code was registered at

el




-2
'@n arrival of the traln at Ernakulam Rallway statlon on 29,068,201 0, ona of
the passengers lodged a complaint with quemment Rallway Police/
Ernalkulam regarding theft of kis ﬂuggjmge annal ﬁ case vide crime no. 047/10
datad 29.@5.2@10 under section 579 Hwﬂﬁaﬁ Penal Code was reglstsred.,
The case was transferred to Government Rallway Pollce / Nizamuddin,
where a case vide erime no. 73/2010 dated 28.07.2010 under section 379
lodlzn Penal Code has been reglsterad. - J
{(d): The detalls of incidents of loot, theft and other crlmes tock place In
erala bound tralns over Indian Railways durlng the years 2008 and 2009 )

are as undos:-

Vear Loot Theft Other crimes
2008 1 s GG
2009 _ 4 308 o3

Cases reported In South Central Rallway during the years 2008 and 2009
are as under:-

Year Loot Theft Dther crimes
2008 - @ -
2003 - 10 "

{=h The details of rl.‘:mwu:nanlsaﬂarn paid in cases of Robbery / Pacoity and .
Logling /theft are as under :-

Year - Amount of compensation pald
(Rs. In lakhs ) in case of

Death/Injury of Laoting /theft
passengers in
Robbery/Dacoity
2007-08 ' 814 NIl '
2008-09 5.0 il
2009-10 0.25 il
2010-71 ' 2.24 )
{upto
July)

{f) The following measures are heing taken for the security of,

passengers:

30
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1275 trains are escorted by RPF daily on an auemg'a, in addition to.

2200 tralns escorted by Government Railway Pollee of different
States. '
fn Integrated Securlty System consisting of electronlc surveillance of

vulnerable stations through COTV. Camera Metwork, access conirol,

Anti-sabotage checks has been approved to strengthen suryelllance -

mechanism over 202 vuinerable Railway stations.

Regular coordination meetings are held with State Police at all levels

to ensure proper registration amd investigation of crime by

Government Railway Police (GRF).
Public awareness against crine like Drugying of passengers is done
through regular snnouncements at stations and in trains.

An amendment is undsr examination in the RPF Act to enalie RPF {o

——

T
deal with the passenger related offences more effectively.
——— O

Mo Railway official has been found invelved In the above inclilents.
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LOK SABHA ol i
UNSTARRED QUESTION NO.5003
TO BE ANSWERED ON 26.08.2010

LOOTING IN TRAINS

5003, SHRI. ANANDRAO ADSUL:

. SHRI VISHWA MOHAN KUMAR:
SHRI DHARMENDRA YADAV:
SHRI R.THAMARAISELVAN: i
SHRI GAJANAN D. BABAR;:

Will the Minister of RAILWAYS ( 57 55 ) he pleased td stater

{a) whether the Lal Quila Express and Howrah-Amvitsar Express trains
have been looted in Bihar recently;

(b)if so, the details of enqulrﬁ conducted in said cases:

(¢) whether the Railway Protection Force has failed to provide safety to
the passengers in these trains;

(d)if s0, the action taken against the official responsible for such lapse;

(s)whether the Railways have announced compensation to the
passengers for the valuable articles looted by the dacolts;

() if s0, the details thereof; and

 (g) the number of passengers killed and injured in the said -incldents and
the steps taken by the Railways to prevent the recurrence of such
incidents in future?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

( Rt S Srer =3 arsw FET )
(SHRI K. H. MUNIYAPPA)
(a) and (h): On 06.08.2010, Tll'aln No. 3111 Kolkata - Delhi Lal Quila
Express was stopped by miscreants at Kundar Halt hetween Jamul -
Mananpur Raillway stations in Jha]ha . Kiui section over East Centyal
Ratlway in Bihar by pulling alarm chaln. The miscreants numbering éround
20/25 looted the passengers travelling in 4 sleeper coaches and 1 aire
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conditioned coacl. On reslstance by the Government -l;aiﬂway Police
escorts, the miscreants opaned fire causing !nn_qﬂlat Injury to one of the
Constables. Government Rallway Police/ Jlnaﬂina ﬁasl registered a case
vide crime no. 24/2010 dated 06.08,2010 under sectlon 147, 148, 149, 323,
324, 353, 332, 224, 307, 379 Indian Plaual Code and 27 Arms Act.

On the night of 08.03.2010 some hnlscreants- looted the passenners of
Traln No. 3049 Howrah - Runritsar Express whnle. the train was funning
belween Lahabon and Telwa Block Halt in Jasidilh — Jhajha section over
Eastern Railway n [ﬂ.lhar. Government Railway Police / Jhajha has
f@gistereul a case vide crime no. 30/ 2010 d.atercl 09.08.2010 under section
395 Indian Penal Gode, |

{c) and (d): Ne Rallway Protectlon Force personnel was deployed in these -

tn_mlnm

(@) and (f): No, Madzam. Rallway rules do not provide compensation for loss
of personal belongings carried by passenger in his charge unless boolted
for camwiage against a receipt and unless it Is proved that the loss,
ﬂ@strﬁctia&n, damage or deterlovation was due to negligence or miscondust

n on lts part or on 'the part of any of Ralﬁwéy_ persunm'a'll.

(é): No passenger was killed In the aho\r; Incidents. However, one
Constable of Government Railway Police and 15 passengers sustained
Injury In the Incldent toolk pléce In Traln No., 3111 Lal Quila Express and 6
passengers sustained Injury In the Incla.:hn& took place In Train No. 3049

Howrah - Amritsar Express.

‘Policing on -Railways’ is a State subject and prevention of crime,
regiétration of cases amd theirllnvgstig_ation and maintenance of law and
wrder in Railway premiéefs as well as on ruaning trains are the siatutory
responsibliity of the State Governments concerned \u.rhﬂch they discharge
through the Government ﬁailway Police (GRP) ;ﬂnd Civil Police, Rallways

hear 50% cost of expenditure on the Government Railway Police. As such
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Raillway has to depend largsly on the State Governments. RPF does not

have any leyal power te prosecute the offm;;l_erls involved in criminal

elc.

Following measures are being taken by the Railways for the secwity of |

'dﬂem:gs like dacoity/ robbery/ thaft of passengers’ belongings, drugging

passengersi-

1-

2.

5'

127% trains are escorted by Railway Protection Ferce daily om an
average, in addition to usc'orting of 2200 trains by Government

Railway Police of different Statas.

The Ministry of Railways has been closely coordinating with the State
Governments for preventllnn and detection of crimes on Railways and
maintenance of law and ordet.

A coordination meeting with the Siate Home Secrstarﬂes,. uﬂiciaﬂbs of
Ministry of Homs Affairs, lntelligence Bureau and Raliways was held
on 20.01.2010 at Rail Bha\mn y New Delhi.

Regular coordination maatlngs ave heing conducted with GRP aml
Civil Police by Rallways at Zunal aud Divisional level to review the
crime position in Railways. '

An amendment in the RPF Act is under examination to enable RPF to

e

deal with the passenger reiated offences more effectivaly.
.h______._...-——-—ﬁ—r_—.m-;-——-_______ﬁ__-——‘—_’-————-—___
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LOK SARHA

STARRED QUESTION ND, 56 .
TO BE ANSWERED ON 11.11.2010

GUIDELINES FOR SECURITY OF PASSENGERS

+ ¥ 86, SHR!I MAROTRAO SAINUJI KOWASE:
. SHRI 5.5. RAMASUBBU!:

Wil the Winister of RAILWAYS ( a7 Sref ) be pleased to state:

(a) whsther the Railways have issued guidelines from time to time to
Railway Protection Force (RPF) regarding security and safety of
passsngers and their belongings;
(h) i 5o, the details thereof; _
{c) whether the Railways are aware of the itcrease In the incidents of
entremlsts, bandh organisers and antl-social clements targeting the traips
and other rallway propertles at regular intervals in varlous parts of the 3
country; 3 ) : .
(d) i so, the number of such incidents reported during the last three years,

till date; and

(e) the steps takem by the Railways to prevent recurrence of such
incidents and ensure adequate safety and security to the rallway
proparties and the travelling public?

ANSWER
MINISTER OF RAILWAYS

' S (R )

(IKUMARI MAMATA BANERJEE)

(a) to () : A Statement is laid on the Table of the Sabha.
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STATEMENT REFERRED TO IN REPLY TQ PARTS (a) TO (e) OF STARRED

AQUESTION NQ. 56 BY SHRI MAROTRAO SAINUJI KOWASE AND SHRI .9,

RAMASUBBU TO BE ANSWERED IN LOK SABHA ON 11.11.2010
REGARDING GUIDELINES FOR SECURITY OF PASSENGERS.

(a): Ves, Madam. ‘Policing’ on Railways is a State subject. Prevention of
crime, registration/ investigation of cases and maintenance of law and
order in Railway are the statutory responsibility of the State Governmants
congernsd, which they discharge through Government Railway Puolice
(GRP) and the Civil Police. Railway Protectlon Force dees. mot Irave any
legal power to prosesute the offenders involved im criminal offences on
Railways. : '

Hewaever, necessary guldelines / instructions are belng issued from tlma 10
time from Rallway RBoard to Rallway Protectlon Force offlcers to
coordinate with CGovermment Rallway Pollce and Chuvll Police to talke
necessary steps jointly to emsure security of passengers amd  thair

belongings.

_ (h): RPF officers have been advised to Iiuﬂd frequent coordination meetlings

with Government Rallway Pollce and State Pollce Authoritles to share
crime Intelligence, analyse crime trends, to imi;nress upon them far
amresting the gangs operating and to také joint preventive measures for
controliing crimes. They have been advised to l'rgmka syrprise checls In
the worst affected traine in crime prone areas/sectlons to make the RPF
and GRP escorts more effectlve. ’ -
RPF officers have slso been advised to constitute Joint teams of RPF

and CRP to detect the cases of passengers offences of serlous nature

reported frequant!y. They have been advised to deploy manimum force
jointly with GRP and Loecal Police during bandb/agitation hy various
activists/outfits including Left Wing Extremists (LWE) for safety aued
security of passeangers and their helengings. '

(o) and (&) There has been a rise n the incidents of attacks by various
extremist groups and other ocutfits on critical infrastructure of Railways.
The Rallways because of Its vast network and expause, has hecome a soft

_target for them. The Incidents of attacks of LWE and other outfits reported

during the last two years and the current year are as underi-

Year No. ef incidents of No. of Bandhs
attaclk
20038 30 391
1 2009 : : 60 aa9
20110 . . 66 224 (Upto Octoher)
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helonglngs:. :

() Nominated trains are escorted by Government Raliway Police (GRF)
and Railway Protection Force (RPF) on the Vl«lll{ﬂlﬂllle sections | areas.
1275 trains are beiny escorted by RPF daily on an average, in addition to
escorting of about 2200 tralns dally by GRP, ,

(i) The Ministry of Rallways has been’ closely cuurdinatlng with the
State Governments for prevention and detection of crimes on Rallways
and maintenance of law and order.

(i) A coordination maeting with the Siate Home Secretaries, oﬂ’inlals of

WMinlstry of Home Affairs, Intelligence Bureau and Railways was held at
Rall Bhavan, New Delll in which various sacurity Issuss were discussed
encompassing alimest =0l the aspecis conceming paseenger saourity,
tackling Naxal / Milltancy problems ete. | . oo

(ivy MAnm amendment in the Railway Protection Force Act has heen

approved by the Rallway WMinistry and is being sent to the Minlstry of Law

and Justice to enable Raiiway Protection Force to deasl with the passenger
related offences more effectively.
(v) An lntegrated Security System costing Rs. 353 crores has heen

‘approved to stremgthen surveillance mechanism over sensifive and

vulnzrable Railway stations, In the first phase, it is being implemented at
202 senzltive Rallway stations.

(vi) On the request of Rallways, Minlstry of Home Aﬂ'niru, Govt. of India
has lasued dﬂmoilona to the Btate Governments of Amiuwn I"radash.
Chhattlsgarh, Jharkhand, Madhya Frndesh, Orlasa, Blhar and West Bengal

" to make additional deployment of Civil Police, GRP ‘and’ Central Para

Wilitary Forcea to avold attacks on Rallway Infrasﬂ.nlcture and avert any
likely disaster. '




LOK SABHA

UNSTARRED QUESTION NO.680
TO BE ANSWERED ON 11.11.2010

=TI

INTEGRATED SECURITY SYSTEM

1680 SHRIMATI RAJKUMARI RATNA SINGH:
SHRIMATI RAMA DEVI: '

Will the Minister of RA:LWAYS- (Y1 #30) be pleased to state: -

-»

(a) whether the new Integrated Security System has become

operational in the Rallways;

(b) if s0, the details thereof;

(e) the total amount spent on the said system so far; and
(d) the impact and efféctivanass of the new system?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
| (Y1 TF‘IT':W A oy wY )

(SHRI K.H. MUNIYAFPA)
(a) & {h) Detailed guidelines and spec!flcatmns have been
cm:ulate:l to Zunal Railways for implemenlalﬂan of the Integrated
SEcurity System at 202 stations of the country. Tenders issueq
by the Zonal Railways are at different stages of finalization. It Is

lilkely to become operational In near future.

29
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(c) As the installation has not yet been completed in aﬁy ZONe S0
far, no amount has been spent on the sald systemt. .Hnwmrer a
sum of rupees é& crore has been made a\n‘alivluahlle in tllé Budgot
201011 and the balance amount required in this financlal year
will bbe made available threugh re-appropriation.

(d) It provides for multi-layered screeming and surveillance of
pasgengersl and baggage at station right from point of entry till

boarding of train and exit from the station.
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LOK SABHA

UNSTARRED QUESTION NO.4951
TO BE ANSWERED ON 09.12.2010

ACT FOR SAFETY OF PASSENGERS
4951, SHRI P.R. NATARAJAN: ' w
Wil the Minister of RAILWAYS (Yo #3lt) be pleased to state:

(a) whether the Railways have any Act in place for protection
and security of railway passengers in the country;

(b) it s0, the details thereof;

() if not, whether the Railways propose to inti‘mduce any such
Act; and

(d) if s0, the details thereof, if not, the reasons therefor?

'AﬂSﬁER ,
MINISTER OF STATE IN THIIE-MINISTRY OF RAILWA"S
(X w=treia ¥ wrow )
(SHRI K.H.MUNIYAPPA) |
(a) to (d) Yes,lhnadam. A proposal to amend the RPF Act in order !

to strengthen the Rallway Protection Farce, Is presently under
s e oozt oo bl B SABonl e B gy

considera —
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LOK SABHA

UNSTARRED GUESTION NO. 1331
TO BE ANSWERED ON 03.03.2011

GARIEB NAWAZ EXPRESS INCIDENT

1331, SHRI YASHVIR SINGH:
SHRI NEERAJ SHEKHAR:
DR, ARVIND KUMAR SHARMA:
SHRIMATI JAYA PRADA:

Will the Minister of RAILWAYS ( @ & ) be pleased to state:

{a) whether the Railv.vays are aware of robbery and molestation’
of passengers in Garib Nlawaj Express from Ajmer to Kishanganj on
Felbruary 8, 2011; '

(b) If so, the details thereof ; and

(c) the details of actlon taken to ensure the safety of passengers
from robbers and hooligans ?

ANSWER
MINISTER OF STATE IN THE I“INISTRY OF RAILWAYS

(e aer # )

( SHRI K. H.IMUNIYAPPA) -
(a) and (b): On 08,02.2011, 7-8 miscreants looted 18 passengers
travelling by train No. 15716 Garib Nawaz Express between Delhi
Junetlon and Delhi Shahdara. In this connectlon a case vide crime
Mo. 18/11 under section 323, 395, 397, 504 and 506 Indian Penai
Code has bean reéistérecl by Gowemmént Railway Police/Delhi Main.

3 accusad persons have heen arrested in this case. No incident of

molestation has been reported.
{c) Prevention of crime, registration of cases, their ||west|gatlnn

and maintenance of law and order ln Railway pramlsas a“ wall as on

2 |
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running trains are the statutory mapnngihﬁﬂﬁt_v of th;a State Pollce,
which they discharge throwgh Gwemmemt Rallway Police (GRP) of
{he State concerned. As such the cases of crime on Railways are
reported to, registered amnd investigated by thlral Government Railway
Pollce. Rallway Protectlon Force (RPF) supplements the efforts of
Government Railway Pollce (GRP) by dlapi[ulrylnga escorts In important
trains [n affected areas.

Eollowing measures are belng talken by the Rallways to check
such incidents and ensure fear free Journey for the passengsrs in
tralns:- , .

{1, 1275 tralns are escorted by RPF daily on an awemga. in addition
to 2200 {ralns escorted by Gwemmenlt Ralﬂway Police of differemt
States.

2, An Integrated Security Systen conslsting of electronic
survelllance of vulnerable statlons through CCTV camera netwarl,
access control, antl-sabotage . checks has been approved to
sta-angthen surveillance mechanism over 2}12 sensitive and

vullnamh{e Railway stations.

' 3, Regular coordination meetings are held wuth State Police at all

levels to ensure proper registration mt_i _Investlgatﬁon of critne by
Guvemnient Raiuwaf Police (GRP).

4. Fmssenger awareness pregrammes are organized frequently to
sensltize the travelling puhﬂic about the modus operandl adepted by

the criminals to fleece the p'nssengars.

5. An amendment in the RPF Act Is under examlnatmn to enable RPF/

to deal with the passenger related oifences,mure effectively.
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LOK SABHA

STARRED QUESTION NO. 70
TO BE ANSWERED ON 04.08.2011

CRIMES IN RAILWAYS

1¥70. SHRI NARAYAN SINGH AMLABE:

Will the Minister of RAILWAYS ( @ # ) be pleased to state:

(2) whether the Railways have taken note of incldents of
thefi/robbery/chain snatching ete. in the tralns especially
under the West-Central Railway zone;

(b) if so, the details thereof; and

(c) the steps talkken to ensure the safety and security of

passengers?
ANSWER
MINISTER OF RAILWAYS
A YerEEr ) o

(SHRI DINESH TRIVEDI)

{a) to (c)s. A Statement is laid on the Table of the House.
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- STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO -{s),OF
STARRED QUESTION NO. 70 BY SHRI NARAYAN SINGH AMLAHE TO
BE ANBWERED IN LOK SABHA ON 04.08.2011 REGARDING CRIMES
IN RAILIWWAYS. -

(a) and (b): The number of cases of theft, rohbery and chain
snatching etc. especially reported In trains over Indian Railways
during the years 2009, 2010 and 2011 (January to June) are as under:

YEAR : NO OF CASES REPORTED IN TRAINS .

THEFT RoREERY | CHAIN SNATCHING
2009 5477 198 . 494
2010 - 5995 an2 564
2011 (Jsmuary to .luna} 3527 126 338

Number of cases of theft, robbery and chain snatching etc, especially
reported In trains over West Central' Railway Zone during the year
2009, 2010 and 2011 (January to June) are as under:-

YEAR NO OF CASES REPORTED IN TRAINS )
THEFT . RopBERY | CHAIN SNATCHING

2009 916 18 10

2010 . 861 8 9

2011 (January to June) 439 9 .. 7

(c): Prevention of crime, registration of cases, thelr investigation

and maintenance of law and ordér in Railway premises as well as on

running trains are the statutory responsibility of the State Police,
which they discharge through Government Railway Police (GRP) of
the State concerned. As such the cases of crime on Railways are
vepoited to, regiétered and investigated by the Govt. Railway Police.

Howeaver, the following measures are being taken by the Railways
for security of the passengers:- '

4. 1275 trains are escorted by Railway Protection Force daily on
an average, in addition to 2200 trains escorted by Governmeit
Railway Pelice of different States dally.

2. An Integrated Security System consistmg of electronic

surveillance of vulnerable stations through Close CIrcult
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5.

Taolevislom Camera Networlk, access control, Antl-sabotage
checks has been approved to strengthen . - survelllance
mechanlism over 202 sensitive and vulnerable Rallway statlons.
Regular coordination meetings are held with, State Police at all
levels to ensure proper registration and investigation of crime’
by Government Rai_lway Police (GRP).

‘Public awareness against crime like Drugging of passengers is

done through regular announcements at stations and in trains.
An amendment in the Railway Protection Force Act to enable
Railway Protection Force to deal with the passenger related

offences more effectively is under active consideration. T
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LOK SABHA

UNSTARRED QUESTION NO.622
TQ BE ANSWERED ON 04.08.2011

GRP/RAILWAY STATION

$602.  SHRI JEETENDRA SINGH BUNDELA: 4
Will the Minister of RAILWAYS (o #3) be pleased to state;

(2) the number of rallway- stations in the country with no
Government Railway Police (GRP) stations/posts;

(b) whether the Rallways propose to open GRP station i such

raliway stations including Khajuraho and Harpalpur stations under
Morth Central Railway; and

(<) if so, the details thereof?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(X1 ¥amer # xrey w4 )

(SHRI WK.H.MUNIYAPPA)

i

., (@) There are 7083 railway stations over Indian Railways. GRP

Thana/Chowkies are functioning from 1051 réilwy stations.

Howaver,. each Thana/Chowkl has a pu'r‘nber of stations in its
jurisdiction.
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(b) & (c) Government Raliway Polles (GRP) functions under the
contrel of respective State Govermments and rallvways bear $0% 5\?
the cost. For creation of any GRP unlt, proposal is inltlated foy
State Government. On recelpt of a proposal Rallvay c@nsﬁde‘r it om
merit. At present there is no proposal for croatiom of GREP
Thana/Chowlki at Whajuraho Railway Statlon. Howevar, Railway
Frotection Force (RPF) Out Post is already fumctiomal at Khajuraho
Rallway Statlon. Railway Adminlstration of North Central Rallway
has sanctlonsd spece for GRP clﬂmwﬂsﬂ at Harpalpur Statlon.

Superintendent of Railway Pollce/ Jabalpur is malking efforts to
e e S _—"-_-""‘--—

obtain sanction of State Government for estabiishing GRP Chowid
.._--—_—__"_-—-'_"___'__'—- -

at Harpalpur.
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LOK SABHA

UNSTARRED QUESTION NO. 318 -
TO BE ANSWERED ON 04.08.2011

CASES OF DRUGGING

819. SHRI 8. R, JEYADURAI :
SHRI KODIKKUNNIL SURESH : ; 2

.. Wil the Minister of RAILWAYS (X% 5 ) be'pleasad to state:

(=)

()

(e)
(d)

whether cases of drugging of innocent passengers at Railway
Stations and running trains have come to the notice of the
Railways; ) !
if so, the details thereof;

the number of such cases detected during the last three years
and the current year, year-wise; and

the steps taken by the Rallways to check such criminal
activities? -

~{  ANSWER .
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
A M ] ] c
( A e W o )
" ( SHRI K.H.MUNIYAPPA )

(a) to (c): The number of cases of drugging reported in railway

stations and in running trains over Indian Railways during the year

2008, 2009, 2010 and 2011 tJanuary to Jun'e) are ﬁs upd_en—

Year ' No. of cases

. Reported Detected,
2008 603 293
2009 685 . 367
2010 783 360
[ 2011 (January to June) b 528 . 236
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(l)s preventlon of crime, registration of ca ies, thelr investigation and
maintenance of law and order in Rallway premises as well as on
running tralns ave the statutory responsibility, of the State Police,
which they discharg® thruugh Government Railway Police (ERP) of
the State congerned. As such the cases of cilme on Railways are

reported to; registered and investigated by the Govt. Ratlway Police.

However, the following measures are heing taken hy {tiue Rmiﬂways

for security of the passengersi-

4. 1275 tralms ave escorted by HPIF dally an a average, in addition
to ‘5200 trains escorted by Gwemment Railway Police of
dlfferent States dalty. .

2. An Integrated Security System consisting of electronlc
survelllance of yulnerable statlons through CCTVY Camera
Nelworly, access cantrol, Antl-sabotadge chiecks has heen

+ approved to strengthen surveillance mechanism over 202
sensitive and vulnerable Ratlway stations.

3. Regular coordination meetings are he!d with State Palﬂce at all
levels to ensure proper registration amﬁ tnvestigation of crime by

Government Railway Police (GRP).

. 4, Publlc awareness against crime ke Drugging of passengers Is

done through ¥ egular announcemants at stations and in trains.

5. Amn amendment in the Railway Protection Force Act ta enable

e o e A YT )

Railway Protection Force to deal with the passenger “related

g

offences more effectively is undM
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LOK SABHA

UNETARRED QUESTION NO. 2030
T0 BE ANSWERED ON 11.08.2011

[

INCIDENTS OF CRIMES

2028, SHRI K. C. SINGH ‘BABA"
SHRI P, T. THOMAS:
SHRI JAGDISH SHARNMA :
SHRIMATI PRIVA DUTT :
SHRI S. PAKIKIRAPPA :
SHRI KAUSHALENDRA KUMAR:

Will the Minister of RAILWAYS ( I 0 ) be pleased to state:

(a) whether the Rallways are aware that an incident of eveteasing
and mishehaviour with women passengers in ladies compartment
of New Relhl to Palwal EMU traln that happened in the month of
April, 20113

(b) if so, the datalls thereof and the action taken against sacumy

: persenne! deployed in the sald train for their negligence; :

(c) the total number of Incidents of- theft, burglary, eveteasing,
|ant|ng and murders reported in trains since Jamuary, 201 IJ, zones
wise; and

(d) the steps being taken by the Railways for ensuring the safety of
passengers?

ANSWER
MINISTER OF STATE IN THE MIN!STRY OF RAILWAYS
( Xer FAEra W Y W FHA)

. { SHRI K.H.MUNIYAPPA )

-(ai: On 07. 04 2011, it was published in Dainik Jagran Mewspaper that
am ncident of eveteasing and mishehavior with women passenges in ~
ladies compariment of New Delii to Palwal EMU train had taken place
on 05, ﬂ4.2m1. During enquiry by Government Railway Police |
‘Faridabad, the lady passangar named in the newspaper, _denied the

incident.

9
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(b): Does not arise.

R NIy ™ S T T T

N

(e::‘)s A statement Is lald on the Table of the House. h j
(ed): Preventlon of nuﬁme,' reglistration of cases, “thenv investigation and I
maintenance of law and order in Rallway premises as well as on
runnlng traing are the statutory responsibility of the State Polﬁce, which
they uﬂﬂscﬁmrg@ througl Gevernment Rallway Police (ERP) of the State

concernad, As such the cases of crims on Raﬂiwaw are reported to,

registered and Investigated by the Govt. Rallway Police.

However, the followlng ‘measures are being taken by the ﬁnﬂways for

security of the passengers:-

P 1275 trains are escorted by Railway Protection Force daily on an

‘average, in addition to 2200 . trains escorted hy' Government Railway
Police of different States. _ .

2.0 An  Integrated Sacurity System consisting of electronic
survelllance of vulnerable statlons through Close Glroult Taleviailon
Cammera Netwurﬂ:,.acces‘.s control, Antl-sahoﬁmge checlis has: heen
. appraved to strengthenlswweinance maéhanlsm oyefri 202 sensitive
and vulnerable R."ail]way stations. ' '

3. Regular coordination meetings are held with State Police at all
levels to ensure proper registration and investigation of crime by
Government Railway Police (GRP),

da, Publle awareness Egalnst crime like Drugging of passengers is
dng@e through regular announcements at stations and in tralns.

5. An amendment in the Ralhuay Progectlon Faorce Act to enable

e

Ranﬂway Protection Fmrce to deal with the passenger reﬂated offences

More eﬁec&iweﬂy is undey a@téwe consideration.
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STATEMENT REFERRED TO IN

QUESTION NT.
SHRI JAGDISH

SHRI KAUSHALENDRA

11.08.201

INCIDENTS OF THEFT, BURGLARY,

REPLY TO PART () OF THE UNSTARRED
2038 ASIKED BY SHRI I, C, SINGH BABA', SHRI P. T. THOMAS,
SHARMA, SHRIMAT! PRIVA DUTT, SHRI S. PAKIKIRAPPA AND
KUMAR TO BE ANSWERED IN LOK SABHA ON

1 REGARDIMG INCIDENTS OF GRIMES.

EVETEASING, LOOTING AND MURDER

REPORTED [N TRAING ZONEWISE DURING THE PERIOD JANURY 2010 TO
JUNE 2041,
Railway Year NUMBER OF CASES REPORTED
Eveteasing | . Loot | Murder |
Cantral 2010 | 845 | O 29 5
| 2011 \ 619 \ 0 1 16 q
Eastern 2010 | 322 | O 1 .28 1
2011 | 175 | © 1 -
East Gentral 2010 | 510 [ 0 40 | 4 |
2011 | 304 0 0 a4 |
GastConst | 2010 | 262 | O | o o |
2011 98 | 0 0 a 0 ]
torthern 2010 | 500 0 19 10 4
_ | 2011 | 284 , o | 4 |
Morth Central 0 L] 7 “
2 g | 0 |
Morkth Eastern “ 16 “
0 o | o |
Northeast 0 ““
Fraitier 2011 o | o | o |
-

North Western \72010 |

2011
Southern 2010 “
2011 o | '
South Gentral 2010 | 463 | N
: k 2011 _| 289 E
south Eastern \|_29jt'l 145 '
| 2011 --_--_
South East 2010 “ “%
Central 2011|136 o | 2 |
South Western 175 “‘-““
127 “%“
Westeni 2010 5649 - i3 1
2011 | 422 0 0 “
Viest Central | 2010 | 861 0 1 g
2011 | 43 | 0 | 5
TOTAL " 2010 | 5995 | 0 | T4 m%
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LOK SABHA

STARRED QUESTION NO,241
TO BE ANSWERED ON 18,08.2011

RAILWAY PROJ ECTS

SHRI SHAILENDRA KUMAR:
SHRI RAMASHANKER RAJBHAR:

Wil the NMinlster of RAILWAYS (o #01) he ploassd to states

the targets set and the resultant achlevements with regard to

the swvey for new lines, gauge conversion, dowllimm, .

modernisation of statlons etc. during the Eleventh Five Year
Plan period, zone-wise;

whether some more proposals have been received in this
regard from varlous States Including Uttar Pradesh,
Maharashtra and pttamkhamﬁ;

if so, the detalls thereof and the action takan thereon; and

the details of the criterla adopted by the Railways -for
according approval to such proposals?

ANSWER
MINISTER OF RAILWAYS
(o1 Ha)

(SHRI DINESH TRIVEDI)

(a) to (d): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF STARRED

QUESTION NO.241 BY S/SHRI SHAILENDRA KUMAR AND RAMASHANKER i

RAJBHAR TO BE ANSWERED IN LOK SABHA ON 18.08.11 REGARDING
RAILWAY PROJECTS, gl s :

{a) to (ﬁl]: The number of surveys including updating surveys for new
line, gauge conversion and doubling pmjécts targeted and completed
duting X! Five Year Plan upto July, 2011 is given in Appemdixl.
Modernisation of stations under X! Five Year Plan has heen I'aﬂcgn g
under “Model Station”, "Modern Statlon” and "Adarsh Statlon” schemas,

Targets and Achievement of modernisation of stations during U Plan is

given in Appendix-ll.

Surveys are sanctionsd based on the demands received from

Public representatives, State Governments, other ministries, sirateyic

considerations, operational requirements and for augmentation m‘l

exizting railway network in the area,

- Receipt of the proposals for survey is a continuous process. on
receipt of a propoesal, the same is scrutinized and if found acceptable, it
is processed for sanction on strategic, hackward area development,
operationally missing link etc, considerations. As per ava!lable records,
in recent times proposal for comducting nineteen surveys in various
States lnclutﬂilng Uttar Pradesh, Uttarakhand and Maharashtra have heen
received. The list of these propesals is given in Appendix-iil. Suitahili‘ty

for sanction of these proposals is being examined,
Sy Tes, T i
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APPENDI- REFERRED TO IN REPLY TO PARTS (2) TO (d) OF STARRED

QUESTION NO.241 BY S/SHRI SHAILENDRA KUMAR AND RAMASHANKER ~
RAJBHAR TO BE ANSWERED IN LOK SABHA ©

RAILWAY PROJECTS.

G

M 18.08.11 REGARDING

The targets and aschisvements so far during the 'ﬂﬁh Plan period under
Nodel Station', 'Modern Station' and ‘Adarsh Statlon' Scheme are s

below:
S. Name of the Zonal Target Sot Target achieved |
Ma. Scheme Railway | (Mo, of stations) | (No. of stations) |
1 Model Station . | CR 35 33 ‘—"‘l
ECoR 24 23 -
EGR 55 39 il
ER 51 50
KRCL 1 1
NCR 21 20
i NER 34 33
NFR 35 13
NIR 80 83
| NWR 26 26 i
SCR 64 G4 1
SEGR 11 8 '
SER 22 22 8
SR 48 48
SWR 22 20
| WCR 20 ! 20
WR 45 ; 45
: Total 594 | 528
2 | Modern Station |CR 47 ' a7
; (Touch & Feel) |EGoR 30 l . SO
ECR . 50 ' &R
ER an 38 Pa
NCR 29 g&T
NER 29 29
NFR 46 44 |
NR 49 4
PIVIR 30 37
SCR 56 56
SEGR 29 21 o
SER 36 34 1
sc
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APPENDIX-] REFERRED TO IN REPLY TO PARTS (a) TO (d) OF STARRED
QUESTION NO.241 BY S/SHRI SHAILENDRA KUMAR AND- RAMASHANKER -

RAJBHAR TO BE ANSWERED [N LOK SABHA ON 13.08.2011 REGARDING
RAILWAY PROJECTS, ; i

L=

Surveys targeted and completed over all Indiamn rallways during 11% Flve
Vear Plan

(For New Ling, Gauge Conversion & Doubling projects)

I

Year 2007-0/| 2002-00 | 2009-10 |2010-11| 201412 Tmta[l__l
No. of Surveys targeted| &5 60 78 920 25 375 !
for completion duving ]
year : : .
No. of Surveys §3 52 73 a7 4 (Upto | 26 i
completed during the July, d
year 2011)
Railway-wise surveys targeted and completed during 11% Plan
8. Railway Surveys targeted for completion Surveys
N, ’ cotnpleted
1 | Central 13 Ao
2 | East Coast " 15 R N
3 | East Central 20 &
4 I_Easteﬂ"n 30 40 |
5 | Northern _ a7 j 46 )
/ 6 | North Central 11 .4
7 | North Eastern 16 11
8 | Northeast Frontier 34 M
9 | Morth Western 23 . 18
10 | Southern 27 24
11 | South Central 35 19 1
12 | South Eastern 20 17
13 | South East Centyal | 10 . 12 l
14 | South Western 26 : 17 '
15 | West Central 10 3
16 | Western 38 10 | l
L Totai 375 : 269 ',

LA e 5
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SR 47 A
SWR 28 28
WCR 29 29 ,
WR 56 - 56 !
Total 637 570 __\

3 Mdarsh Station CR 45 33 s |

| ECoR 27 | 18

ECR 18 i 13 |
ER 233 182 1
NCR 19 3’
NER 15 I 11
NFR 54 R
NR 44 13 '.
NWR . 9 6
SCR 43 27
SECR 13 o
SER 66 44
SR a0 s ]
SWR 15 g "1
WCR 9 8 |
WR 32 26
Total 702 437
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APPENDIX-ll REFERRED TO IN REPLY TO PARTS () TO (d) OF STARRED
QUESTION NQ.241 BY $/SHRI' SHAILENDRA KUMAR AND RAMASHANKER
RAJEHAR TO BE ANSWERED IN LOK SABHA ON 18.08.2011 REGARDING

RAILWAY PROJECTS.

PENDING DEMANDS FOR NEW SURVEYS

frole e e

‘9

S, Mo, | Name of the Project Plan Head Stals )
1 Nalagari-Baddi-Barotiwala-lalla New Line Himachai. Pradesh, i
. Haryana = ;
2 Sardarshahar-Sirsa New Line | Rajasthan, Haryana '
3 Allahabad-Varanasi Doulling | Uttar Pradesl |
4 Champa-Ambhanpur bye pass line New Line | Chhattingari N |
L] Pilda-Palavi-Balauda Bazar-Kasdaol- New Line | Chhattisgarh,
Sarsivimn-ﬂrlssa Orissa
G Jabalpur-Rajnandgaon via Bemetra; New Line | Madhya I"mdal{‘m,
Hawardha-Mandla Chhattisgarh |
tv f 4 Nanded-Latur Road Mew Line | Maharashtra ]
B Bilhaur-Malkanpur-adarsah Majar New Line | Uttar Pradesh b,
9 Baitul-Amravati New Line Maﬂlarashtm -
10 Eﬂmﬁgaunnmm&ap;@mr—\fadmﬁnmgar- Mew Line thamsgm ﬂu,
- Renukoot Uttar Pradesh
11 | Cunapur-Narsipattanam, via New Line | Andhra Pradesh
Kadupam, Parvattipuram, Mokama, ;
Sailura .
12 Dﬁatra-l(uwadu-mandﬂa-JabaIpww New Line | Madhya Pradesh
. Pajnandgaon '
13 Barabanki-Faizabad-Ayodhya- Doubling | Uttar Pradesh
Jafrabad . : R
14 | Pratapgarh-Mandsaur New Line | Rajasthan,
- ' Madhya Pradesh
15 | Kashipur-Dhampur New Line | Uttarakhand
16 | Doharighat-Barhalganj-Basgaon- New Line | Uttar Pradesh
S$ahajanwa-Bnakhira-Bansi-Bhatni :
17 | Ayodhya-Faizabad section and Doubling | Uttar Pradesh
Barbanki-Jafrabad section - .
18 Unnao-Lucknow via Purwa and New Line | Uttar Pradesh
Maurawan .
19 | Haldwani-Ritha Sahab and New Line | Uttarakthand
L Haldwani-Chorgaliya-Maschiiban B
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THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): The survey done

was on the Eleventh Five Year Plan, Hon’ble Member has a%ked us on specific

ey i e i e B e

line, 1 woulcl be very happy to prowdc him the spcmfc mformanon which he Ims

I\ed
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SHRI DINESH TRIVEDI: The process r;f_suwcy is a continuous one, Depending
on the terrain, depending on the geographical location, on an average Rs.40,000 a
kilometre or it could be more than that also, So it all depends on terrain, "I"hcre is
no specific rule but the thumb rule is that it could be R3.4D,UOD. It could be little
more than that, All depends on terrain, If the terrain is hilly, obviously it takes a
little longer time and it takes a little more money.

A e e e (o): WHW&TﬁlW%ﬂﬁWWWWWWE@H
Aot < o ¥ .. (emmer) W S A e et § aga ww R @) afe § R e e
HEIN W O ¥ @y N iidiried saer o g, Ww—ﬂaﬂimﬁe—wu
Rpeietes Yo amer o 7 &)

(c/1110/har/sr) .
# fiedy 7-8 At ¥ ¥ EUY @ o6 ol T wEr v & ofe # Yol AR & ww @
ueh ﬂ@l%ﬂﬁquﬁmwﬁﬁ-wﬁﬁqﬁ%ﬁﬁmﬁ%mawwmﬁww
afl srearer < s | e s SR ofie Yo Rurdie ¥ gw weh Rarar ar R wr
el Awas YRarer € o MRS w Ryan syl .. (wwerrs) are: # Arrla ey wee
¥ aE W TR € we vol-ip-ereR @ee w1 v @ T # W e o e 12 -
RGEE AR f 3 B _
SHRI DINESH TRIVEDI: Madam, the intention of the Raiiway Ministry is to
ensure that whatever survey takes place, the project gets completed. However, I
would like to mention the criteria, There arc five different criteria, The first
criteria is the project oriented lines which would serve the new industries for
tapp.ing minerals and other things. One of the other criteria is that any line wlﬁch is

strategically important to the country, like the border argas or the backward areas,
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even if it is economically not wablf: the effort of the Railway Ministry is to give
priority to that sector, Hon, Member has asked about the area which also comes
under that criteria.., (Im‘ermpr;om) I can also mention that out of 129 new lines
with the ongoing projects, only 14 ‘projects are economrm[!y important, So, it ig
not necessary that the Railway Ministry only goes for economically viable
projects, I__Eirl_asstlrc the hon. Member that whatever he has mentioned, T will
pmsonally have this examined and as soon as possible we will try to connp]cttz_;:_
SHRI ABDUL RAHMAN (VELLORE): Madam, it is almost more than five \«ears

since the Railways have suspended the train services between Mayzladuthural and

Karaikudi in Tamil Nadu following the commencement of 188 kilometre slr:,tch of
BG conversion work. During this five year period, very little earmarked amount
was sanctioned to complete a smail distance of 38 kilometres between
Mayiladuthurai and Thiruvarur, The balance of 150 kilometre distance is left oyt
without even initiating the BG work in between Thiruvarur and Karaikudi.

This being the coastal line covering places of historical importance and of
religious significance across this region, this line connects the temple city of
Rameshwaram. The place is also known for the 13" century Muslim shrine
' Dargah and en route, this covers many holy places like Nagore, Velankanni,
Kumbakonam, Muthupet, Adirampattinam, Ammapet and tlouris't spot like Manora
built by the King of Thanjavur, When | brought this matter to the kind 'lttentlon of
the Railway Mumtly, our hon. Minister of State for Railways Shri Mumy&ppn has
replied to it on 22™ September, 2009.

MADAM SPEAKER: Please ask the question, :

SHRI ABDUL RAHMAN (VELLORE): The balance estimate of this project
amounting to Rs. 533 crore Is under consideration for the sanction. Now a period
of five years is over. I would like to ask.the hon. Minister through you whether we
scan expect that our Railway Ministry would pay immediate attention to start the
BG line from TVR to Karaikudi. ... (Interruptions)

MADAM SPEAKER: Please ask the question,

N
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SHRI ABDUL RAHMAN (VELLORE); 1 am asking the question, Qan we expect
tha£ our Railway Ministry would pay inunediate attention to start the' BG
conversion work in between Thiruvarur to Karaikudi at least in two different
phases in terms of its distance to cover that 150 kilmﬁe‘t;;sn‘?

" THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): Madam, it is one of the important projects, It is connected to one
of the pilgrim centres between Nagore and Valankanni. We are very seriously
considering this project. The rﬁetre' gauge i3 already convertM(e up

the remaining work stage by stage. This is under consideration.

—

T (d1/1115/ind/kmr)
SHRI M.B. RAJESH (PALAKKAD): Madam Speaker, a coach factory at
Palalkkad was announced at the time of the first UPA Government and the State

Government of Kerala offered land. The land is made available to the Railways, /

but the work has not yet been started. I would like to know from the hon. Minister
whether the Government has fixed any timeframe for completion of this. And can
the hon. Minister assure the House as to when the work will be started? What the
fate of that railway coach factory? B
SHRI DINESH TRIVEDI: Madarm, you can see that this question does not relate

; me}', 1 can assure the Member that the worl is on a fast

[ LTI

track and very soon we will be happy to get some good news.

(ends)y—

MADAM SPEAKER: Q. 242 - Dr, Bhola Singh — Not Present
- Shri Ravneet Singh
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LOK SABHA

UNSTARRED QUESTE@N NO. 3352
TO BE AMSWEREB ON 25.00.2011

L ——ih

NEW RAILWAY LINE IN I.I'ITARAKHAND

A052. SHREI VIJAY BAMADUR SINGH :

Will the Minister of RAILWAYS ( %1 7 ) be pleased to state:

(@) whether the Railways are aware that Tanakpur-Khatima raliway line
(Uitarakhand) has no rail link with Kichha-Delhl railway line despite
huge rush of passengers from Tanalkpur/ithatima to Dell;

() whether any survey has heen conducted in this regard;
(z) if so, the outceme thereof and If not, the reasons therefor; amd

(d) the steps taken /being taken for laying of railway lines from Khatima
to Itichha in Uitarakhand?

" ANSWER
MIMISTER OF STATE IN THE MINISTRY OF RAILWAYS
o #Aer | TSy aE)
lﬁﬂ-ml H. MUNIYAPPA )

{a) to (d): Miuatﬂma-'u'ammkpur is an existing metre gauga Iﬂne where

mauge cuawelrsﬂnm is in progress as a part of Bhujipura-Plﬂibhut-Tanakpur ;

gauge conversion project. Furﬂu‘er. cuustructinn of mew line from
Kichha-ithatimea {E'ﬂ..nw lum) has also been included in the Budget 20@5-
04 with the provision that land will he provided free of cost by the State
Gavernment of Uitarakhand. All the requisite papers for land acquisition
have been deposiled with State Government. Hu\;wevar, land is yet to be
made available. Commissioner/lumayu Mandal has proposed a new
alignment between Lalkaun-Khatima and has requested for Ahstract

cost of the project alongwith details of land to be acquired as per new

alignment. Details about this new alignment have been made available ‘

—————

to State Government witlh the request to indicate thelr final decision.
=i
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LOKK SABHA

UNSTARRED QUESTION NO, 562 Cod
TO BE ANSWERED ON 24.11.2071 . k
' i

LOOTING IN UP BOUND TRAINS

562, SHRIMATI BOTCHA JHANSHI LAKSHA;

: j

. " g

Wil tha Milnister of RAILWAYS ( Yo H3~ ) be pleased to }
state! _

(a) whether the Railways are aware of the fact that three trains wers ‘
looted within 35 minutes between Moradabad and Rampur !
junetions In Wttar Pradesh (WR); .

() if so, the detalls of the Insses sufiered by passemgers and the steps
talemn iy the Railways to nab the culprits;

() whetlher any compensation has been paid to the looted passengers;
and

(@) the c@mm.réta steps taken by the Rallways to ensure the safety and
security of passengers?
“ ANSWER _
MINIBSTER OF STATE IN THE MINISTRY Dil; RAILWAYS . g
(%o mlmr 1} e wA ) : . I'

( SHRIK.H.MUNIYAPPA ) - ' ".

() & (W) ﬁm 07.09.2011, miscreants looted the passeﬁgers travelling

i trains ne. 14674 (Amritsar — Jaynagar) Saheed Express, 12230 (New
Delhi - Lauqlzlumw) Lucknow Mail and 14812 (Saharanpur ~ Allahakbad) o4
Nauchand] Express in Mundapandey - Dalpatpur section hetween 03.25 '
!murs and 05.35 hours over Moradabad Division of Morthern Raﬂlway in

Uttar Pradesh.

Seven lady ﬁasaengem lost their ear-rings, cash Rs. 3,600/, one mobile

phene and one payal in the above three incldents, .

56
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Government Rallway Pollee/ Rampur hes reglstersd case crime wneo. 3

199/2011 & 200/2011 under section 2398 and 204/2041 uml]err section 392

Indizn Penal Code and arrested one accused in case crime wo. .
199/2011. - ' | _ ‘

(=) WNey, Madsamm.

(d) Prevention and reglstration of crime and malntenance of law and

order lin Rallway promises as well as on runmlng tralns are the statutory i
responsibility of the Siate Pollce, which {(hey aﬂﬁm:[hm’gj@ thireugt
@@mmm@unﬂ @auﬂww Pollce (ERP) of the State concerned. Mowesver,
Rallway Protection Force supplements the efforts of Government

Rallway Pelice by deploylng their staff for escorting of important trains

in affected areas and for access control dulies at Eﬁﬂﬁoﬂaﬁt Railway

statlons.
The following measures are belng taken for the securlty of passsngers:-

1. 1278 tralng are sscorted by RPF dally on an average, in addltlon to i

2200 tralns escorted hy Government Rallway Pollce of different
States. . .

2. An integrated Security System comsisting of . electronic
surveillance of vulnerable stations through CCTV camera Networks, _
aecess  eontrel, Antlsabotage checls has heen approved {o l
strengthen survelllance mechanism over 202 saensitive and vulnerable ]
Rallway Statlons, . ' -
5 Regular coordination meetings are held with State Police at all |
levels to ensurs proper reglstration and Investigation of crime by
Government Railway Pollcs (GRP),

4. ' An amendment s undey examination in the RPF Act to enable RPF

———————-'-___-"_"H_ s
to deal with the passenger related offences more effectively.

2 iy ot o i T L

B - Close moniforing of the cases are being dese.
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LOK SABHA

UNSTARRED QUESTION NO. 638
TO BE ANSWERED ON 15.03.2012

AMENDMENT IN RPF ACT

656, SHRI ADHALRAD PATIL SHIVAJI :

SHRI IKODIKIKUNNIL SURESH :
SHRI B.B.CHANDRE GOWDA :
SHRI GAJANAN D. BABAR :
SHRI DHRUVA NARAYANA :
SHRI ASADUDDIN OWAISI :
SHRI DHARMENDRA YADAYV :

Wil the Minister of RAILWAYS (Y@ %71 be pleased to state:

(aﬁ whether the Rallways are proposing to withdraw of the Government
Rallway Police (BRP) from providing security to rallway premises;

(b) If s, the detalls thereof; . ‘

(c) whether the Railways proposes to amend the Railway Protection
Force (RPF) Act to empower the Central force under Railways with
police power (o effectively deal with crimes in trains and rallway

stations; ‘
(d) If s0, the detalls thereof and whether some State Governments have

strongly opposed the aforesaid move; and
(e) if s0, the reaction of the Railways thereto?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
( ¥ wamera ¥ o w4
(SHRI K.H.MUNIYAPPA)

(@) to (e) A proposal has been moved for amendment in the Railway

Protection Force Act 1957 (RPF Act) to empower the RPF to deal with

passenger related crime in pésenger areas . The proposal envisages

two tier security system over railways comprising of the RPF and
District police in place of presently prevailing three tier system of RPF,

GRP and District Police. The propbsal.‘ to give effect to the above is
H_______,___._‘.______._———-—-v————-—*—_"_"-\——-———___....- .

———

" under consideration, in consultation with all stake holders including the

. Se_itate Governments.
—
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(=)

(1)

(c)

()

LOK SABHA

STARRED QUESTION NO. 483
TO BE ANSWERED ON 10.05,2012

SURVEY FOR GAUGE CONVERSION

SHRI PRATAPRAO CANPATRAO JADHAO:

SHRI LAXMAN TUDU:

Wil the Minister of RAILWAYS (i) be pleased to state:

the detalls and the present status of the surveys for gauge

conversion in the country announced in the last three Rail
Budgets, route-wise, zone-wise;

4

the detalls of the fumnds aliécatadlapant thereon so far, route-
wise/zone-wise;

the reasons for the delay in the completion of the pending

suwrveys alongwith the time frame set for completion of these
surveys; and -

the steps taken/being taken by the Railwa

ys to expedite the
completion of pending surveys? '

ANSWER
MINISTER OF RAILWAYS
Qerwsy

(SHRI MUKKUL ROY)

(@) to (d): A Statement is laid on the Tabie of the House,

il T
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- STATEMENT REFERRED TO I REPLY
QUESTION NO. 483 BY SHRI PRATAP
LAXWMAN TUDU TO BE ANSWERED I L
SURVEY FOR GAUGE CONVERSION,

(2) & (b)s Buring the Inst thres Budgets,

of 1147 Km length have besn sanction

30.09.2013.

TO PARTS (a) TO (d) OF STARRED
RAO GANPATRAC JADHAO AND SHRI
O SABHA ONM 10.03.2012 REGARDING

total 7 Burveys for gauge conversion

ed, out of which survey for 881 Km

have been completed amnd remaining 266 n is taréeted to be completed by .

"

Dotails & present status of Surveye for gauge conversion taxken. up during
last three Rallway Budgets are given as under:-

S Name of the Rallway | Length Upto date Quitlay Status
N, Project Zone (In M) | expenditure | 201213
(Lakhs) (Lalkhs)
Survey Gompleted ' ;
Worle
1 | Ahmedpur-itatwa Eastem 52 15.60 Nl
sanctioned
Lucknow- s
2 | Lakhimpur - Pilibhig | ot | oo 39.60 N | Work
Eastern sanctioned
via Sitapur i
Chhindwara«
3 | Nainpur to Mandla |S°Uth Bast) 4.20 ny | Work
Central , sanctioned
Fort '
Sent to
South Bast Planning
é lh - (]
Nagbhir-Magpur Contral 106 31.0 il Commission
for approval.
Abmedabad-Botad ) . Work
§ & Dhasa-Jetalsar Westem .| 278 “u.70 o sanctioned
Total 881 132.90
Surveys in Progress :
Survey taken
up. Targeted
T i . | Western | 76 Nil | 01 [to be
Elahucharaji«l{anm :
- completed by
_ 30.09.2013
Veraval- Talala- . Survey taken
Visavadar (Verawval : up. Targeted
2 | Dhhasa Jn. via Western 190 Nii 0.1 |to be
Talala-Visavadar- | completed by
Khijadia) 130.09.2013
L Total 266 0

(e) & (

Fdkohkop

d): There is no d@laf im comh!etion of surveys.

R
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| (Q. 483)
MADAM SPEAKER: The House will now take up Q. No. 483, Shri Prataprao

Ganpatrao Jadhao - not present; Shri Laxman Tudu - not present.

Shri N.S.V. Chitthan, |
SHRI N.8.V. CHITTHAN (DINDIGUL): Hon, Speaker, thank you. The hon,
Railway Minister has furnished a Statement regarding the ‘surveys for gauge
conversion’ taken up during the last three years. I am surprised :and shock;ad Ito
note that not even a single project is mentioned for Southern Railway, particularly
in Tamil Nadu, |

In my Parliamentary constituency, Dindigul, survey from Palani to Erode is
the most vital one. Further, the survey for Dihdigul — Kumuli is also an important
one. These surveys are the most vital ones and railway lines in these sectors are
most necessary because crores and crores of devotees are thronging to these
places, :
| Chennai-Madurai air-conditioned Duronto Express announced by Madam
Mamata Banerjee in her last Budget has not yet been introduced. Further

Dindigul-Palani gauge conversion work is complete and the line is teady for the

traffic for the past six months, I am sotry to say that Tamil Nadu is being

neglected for so many years as far as the railway projects are concerned
May I ask the hon. Minister, Lfﬁuugh you, when will tﬁese projects be taken

up and when will these trains be introduced? Thank you. ) ;
SHRI K.H. MUNiYAPPAi The main Question pertains to surveys. I think no
metre gauge project is pending in Tamil Nadu for the survey, As far as the gauge
conversion is concerned, 1 think, three projects are under ﬁrogress and we will
complete them By the end of this Plan and we will tlake up these pmjecis.
Al P weTom (3wite): Wil orene wEEET o, H s gRen @ & wee gl e
W wdy X g anon 8 5 v dioen aga ot oo wfle v 81 W s e
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Wmm@awﬁwﬁaw%iwﬁ'w%tgﬁwwmﬁ'eﬁ'vﬁmm
ms'vl.?réms‘aawaﬂ%aﬂm%fﬁwmﬁﬁmﬂm‘ﬁﬁmﬁﬁmwm
mmmwmﬁﬁmmmwmﬁmiﬁﬁmﬁwma‘m
Sgarer et W frert @ aie snde @ fory @ e wery o
(g1/1130/tkd-ind)

SHRI K.H. MUNIYAPPA: Madam, the question is pertaining to survey. The hon.

Member is asking about both the things — survey as W

-

ell as the gaage conversion,
As far as survey is concerned, we are going to complete the entire § ,500
kilometres by the end of this Plan. We have made necessary arrangements to
completc this. The only thing is that new survey is pending for 2,000 kilometres,
We are taking necessary steps for that, ... (Interruptions) Madam, I'am talking
about it. Where the survey is completed. those projects are sent to the Planning
Commmsmn and as soon as the Planning Commission clears them, we will take up
these prmects ' '
of e R s (868): mwarhﬁﬂmﬂf‘mwm'ﬁrrﬁ%ﬁﬁm
W T T §l wed we Y viwdw &y o g e & wWewert 19/12/2002
mmﬁwﬁfmrﬁﬁn#mﬁﬁmﬁmwﬂ ERC R s i e
w e B e i a8 ¥ i W fom €l T o) AR ey aRY W awe
wwrmamwaf’ms[aﬂmﬁw&mmﬁ T b awe Wk H A g fisal
¢ g e il @ = %ﬂé?%mmmrﬁﬁwmw
WER ver & wiel? dedie 9 T a2 feratrftes wd m%ﬂr#hnam?ﬁ‘rww
o = & o wwns W e A wer T &1 4 we S e € R et s
R 9 F Wi @ w1 @ el o e g e e awe ¥ Ser ey
ﬁamﬁaﬂﬂmﬁmﬂmﬁmfﬁmmlﬁmmﬁﬁ%wmm
“TWT’QTWWWTWWWWW!
SHRI K.H, MUNIYAPPA: Madam, the survey is based on the density of the
traffic where the rate of return is more than 14 per cent.  Those will be the viable

woiects 1o take up and only then the planning is approved,
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As far as Mau project, is concerned, it is under progress and process. As
500N .as the Planning Commission sends back the proposal to the Ministry of
Railways, we will take it up. Then, the Cabinet approval is required. Now, this
projeetis viable,

M ARG e (wg): ey e ﬁwﬁ;ﬁswmwmﬁmm%
ﬁﬁﬁmﬁwﬂnwﬁ%wqﬁaﬁﬁwwmmaﬁmﬁm%!ﬁw%w
A o A ¥ o o TR ) i ol e Yot e oy s e @ e &
wmzooﬁwﬁﬂaaﬁiﬁfﬁqﬂﬁ’ﬂl‘nﬁﬂgﬁwﬁmﬁaﬂ?sﬂiﬁiﬁﬂw@
e @1 wE aslt W U {1 gpe u o 39 g R w7 2 dsoxd B i aw o
EECETE T EEE ST R N S g g ——
mragqa‘reﬁaﬁmaﬁmmmuaﬂ#mﬂﬁmmmw%ﬁﬁmﬁﬁfﬂmw
wé%waﬁmwﬁﬁwﬂﬁmﬁwwaﬂvwmtﬁwﬁmwmw
g e 47 4 i € R Yo o e age o € olve o o o8 e il &1 ek
o W T i, R R e ol iR @ 8 Y e o
‘T g e 8w & T g g A § ol s e o i g
(h1/1135/brv-asa)

{_/THL MINISTER OF RAILWAYS (SHRI MUKUL ROY): Madam, I would like

to tell the hon, Member that the Gonda-Jabalpur line has been there for a long
time. In this Budget, Rs.100 crore has been sanctioned for that project. We have

taken up the project in the earliest pool We can assure this august House that thi is

———————

project will be completed very soon.

N

_,__,__,_______.__________,__,._.._.._—--n_.
Initially, since Independence, when we have started the Ra:lways, at that

material moment, our Broad Gauge line was to the extent of only 25,258 kms.
After Independence, we have reduced the Metre Gauge and Narrow Gauge to the
extent of 8000 kilometres. Within the 8000 route kilometer, Narrow Gauge and
Broad Gauge, ISSOO route kilometres have been sanctioned. It will be completed

latest by 2013. So, I can assure you that the Gonda-Jabalpur Project w;]l be
completed very soon,

e s o Aot e e e et e
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SHRI RUDRAMADHAB RAY (KANDHAMAL); Madam, from Odisha, the
Railways I‘-‘- getlnm maximum revenue by transporting iron ore and other things
but it i3 nm Ul\ en that priority so far as the railway sector is concemed It is the
sim of the Government to provide connectivity to the Maoist areas and the Left
Wing Extremist areas, .

- Coming to the Bethampur-Phulbani railway linc I would like to say that
srves has been over since so many years. The hon. Minister promiséd in this
House this year that they would allot fund for this line but, unfortunatcly, no
money: has been allotted to the Berhampur-Phulbani line as also the Khurda Road-
Bolangir line. It crosses five districts within which two to three districts are Left
Wing Extremism-prone districts. So, the progrcsls is very poor. About 36
kilometres of railway line have not yet been. completed since 1994-95, Will the
hon. Minister tell when the Khurda-Bolangir railway line will be colmpleted‘? What
will be the fate of Ithe Berhampur-Phulbani line? When it will be started?

SHRI K.H, MUNIYAPPA: Madam Speaker, there is no pendency of survey in
Odisha, As far as gauge conversion is concerned. we are planning to complete by
2012-2017. In the Twelfth Five Yeaﬁ Plan period, we have to cosﬁplete the
pending projects. We have planned 10 complete the pending projects. The hon,
Member has mentioned two import projects in Odisha. We will tale up these in
this Five Year Plan,

As far as money is concermed, we will provide the fund, We have started

work, We will pravide the fund, In this Plan penod we are goma 1o complem
these projects,

(rar;&s,l
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UNSTARREDR QUESTION NO. 5631
TO BE ANSWERED ON 10.08.2012 ]

- RAILWAY MEDICAL AND NURSING COLLEGES

T 5831. SHRI BALKRISHNA K. SHUKLA:

(2)
()

()

()
(@)

(f)

(a)

SHRI HARIN PATHAK:
SHRI RUDRA MADHAB RAY:
SHR! RADHE MOHAN SINGH:

Will the Minister of RAILWAYS ( SCT 913Ll ') be pleased to state:

the latest status of setting up of medical colleges, nursing colleges
by railways at different locations in the country;

whether the aforesaid colleges shall be fully funded by the

Government or it shall be in Public Private Partnership mode;

the number of students proposed to be glven admission for

degres/diploma courses In the proposed Raﬂﬂwaw Medical
Colleges/Nursing Colleyes in the Initial stage;

whether the admission to the said colleges is proposed te be made
in accordance with the rules in force in the State concerned;

if mot, whether the Ministry is formulating a new policy in this

regard; and

if so, the details thergof ?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(¥at Iiterer 9 ersw ol )
(SHRI ¥.H. MUNIYAPPPA)

For setfing up of WMedical Gnlléges, five locations l.e. Kharagpur,

Lucknow, Guwahati, Chennal and Sacunderabad have been_identiﬁed




()

I\
Bids for appoimtmment of consultant =t Kharagpur were invited,

However, the tenmder was discharged on technical grounds,

Reténd:ariungg for the same is under process. For other four locations

in phase-l, ' Zonal Railways are processing for appointment of
t:onsuﬂtam. Remalning I@catlons e, Ahmedahad, Eilamspw, Emmsmg
Bhubaneswar, Mysore, Dibrugarh, Jodhpur, B, R. Singh HMHospital,

Garden Reach, Nagpur, Bhopal, Jammu aﬁu‘a‘d Trivandrum shaﬁﬂ he

taken up subsequently.

For setting up of Nursing Coileges, the construction work at
Majerhat in Kolkata has started. Expressi«ms of Interests (EOls)
have been recelved by Zonal Rallways for Nursing Colleges at De!huy

Luckmow and Jabalpur and for Mumhal no one participated.

Ministry of Railways have decided to set up the Medical & Nursing

Colleges in Puhlic Private Partnership mode.

(c) to (I‘) These issues shall be determined subsequently aﬂ*‘ter Reports of of the

Consultants are received and exanmlned by this Mluistry

e gy
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o LOK SABHA

STARRED QUESTION NQ.372
TO BE ANSWERED ON 06.09.2012

INTEGRATED SECURITY SYSTEM

*372. SHRI KALIKESH N. SINGH DEO:
SHRI P.ARUNAIKARAN:

Willl the Minister of RAILWAYS (NTT %70 be pleased to states

(@) the salient features of the Integrated Security System
indicating its effectivensss since its imtroduction

(b) whether suggestions have been received from various tjuarters
for amending/review mechanism for the passengers related erimes
‘as the present systern suffers from deficiencies on acceoumnt of
jurisdiction constraint of crime occurrence; and

(e) if so, the details thereof? .

ANSWER

MINISTER OF RAILWAYS
- (N WA )

(SHRI MUKUL ROY)

(a) to (c): A Statement is laid on the Table of the House.
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STARRED QUESTION NOG. 372 BY SHRI %E}LHE‘KESH M. SINGH DE®
AND SHRI P.KARUNAKARAN TO BE ANSWERED I LOK SABHA @N
06.09.2072 REGARDING INTEGRATED SECURITY SYSTEN.

(a) Based on the report of a seven member Committes n@miﬁﬁ@d

by the Mﬂﬂuﬁﬁs&w of Rallways and further deliberations, an Integrated

Securlty _Systam has been approved to 'stmngthen survelllance

) hﬂ@@hamﬂam over Z0Z sensltlve statlons of the country. The
Integrated Security System comprises of following broad areas :

() Internet Protece! based Close Circult Television (CCTVY)

survelllance system with video analytics and recording

facility.
(1) Mecess control
(i) Personal and baggage screenlng system

(v) Bomb Detection and Disposal System

Implementation of the Integrated Security System (s under

process over zonal railways. .

The System haa been envisaged to have a multiple. checking,
starting from entry to the station premuses and conlinuing till the
l‘mrmamﬂﬂwg} of the train by passeng@m. Area to be cavered under the

above System include entry/exit points, clrculating area, concourse,
plmtf@rmsg parcel area, foot over brque, washing Ime, vehicle entry

point eﬂ:c

&m@mm}tﬁ@: vehicle scanners are being provided at entry gates
from where vehicles enter Into the station premises. For baggage
5ca'eemimg, X-ray baggage scanner is belng provided. For explosive
detection, provision of explosive vapour detector and sniffer dogs is

being made at nominated railway stations.

--2!-
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e "H"h@ System ls belng implemented at an approved cost of € 353

cmms f@n’ Whﬂcﬂn hmﬂgrst’caw allocation has been provided in Works
Fmgmmmm.

E cmmfr:mnt for implementation of the system over T4 réﬁllwmy
stations falling over South Western Raiiway,; North Western Railway,
Noﬂhéas& Frontier Railway,' South Cemntral Railway, Southern |
Railway, Central H{mﬁﬂwaf, Northern Railway and Metro Railway,

Kolkkata has alroady been awarded and weork is under progress.

. Matter Is under tendaring process wer remain'ulwg zonal rallwmys.

(b) & (c) : At present, a three tier security system is pmvailmg]
over Indian Rallways :

(i) District Police: Security of tracks, bridges and tunneis.

(ii) Government Raflway Police (CRP): GRPs are a wing of
the &tata Police exclusively for prewmtiun and detection
of crime and maintenance of law and order in station
premises/circulating areém and trains. 50% of the cost of
Government Railway Folice is borme by the Railways ancl

the bauance is paid by the State Govarnments concerned,.

(iii) Railway Protection Force (RPF): Railway Protection
Force fumc'tiaﬁs‘ under the Ministry of Railways.'The Force
has been entrusted with the rasponéihility of :protec:tion '
and security of Railway Property, passenger area and

passengers and for matters connected therewith.

S
..._..'!h-n




By an amendment in the RPE Act in the year 2003, n’@ﬂa?n)l '

and respensibility of RPF was @xﬁt@m@ﬂemﬂ to cover the security 0'3‘“ :
passengers. However, no legal power has yet been given to
- RPF to deal with passenger related offences. There are also

problems of jurisdiction snmi@ng GRPs of varicus States in cases

of offences committed in long d'is*&amce trains., Standﬁng
Committee oen Railways alse recommended im its report to .
empower RPF to deal with passenger offehé@s. Accordingly,

the then MHon'ble Minister i'@ﬁ' Railways announced in the

Parliament to brinyg a comprehensive Bill fer providing

passenger security. . M i

Accordingly, to empower the RPF to ensure effective

security to passengers in passenger area, commernts of States

Eﬁmwas been selicited on a proposal to amend the RPF Act, 1957.

e

Comments have so far been recelved from 12 States. The issue ];!

e

i

is belng pwsué@ﬂ with the State Governments.
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. UNSTARREDR QUESTION NO, 3293
TO BE ANSWERED ON 13.12.2012

HUBLI-ANKOLA LINE
3293. SHRI PRALMAD JOSHI:

Will the Minlster of RAILWAYS QT H‘i'ﬂ) be pieasmﬂ to state;

(a) wheth@r the Raillways have set up a committee to study aund -

suggest alternative routes/alignments for Hubll-Ankola ' new
line project;

(b) if so, the details lharaof and whether the said committee has
submltted any report thereon;

(c) if s0, the details ﬁhereof; and

(d) the action taken therson by the Railways? -
ANSWER
MBhﬂlﬁTéR OF STATE IN THE MINISTRY OF RAHLW&YS
(hjr Harerr 3 W FE)
{ SHRI ADHIR RANJAN CHOWDHURY )

(a) to (2): As per the ei]ﬁmctiws of Central Empowerad Committee
te stop work omn Hnuhﬂﬂ-ﬂﬂnknla prn;act, alternative aﬂignments are
being explored. Government ui‘ Karnataka have entrusted work
of study of Flom & Fauna of Westem Ghat and anvlmnmentan
impact of project on Western Ghat to Indian Institute of Science
(1lSc). A team of Iﬂﬁé, Bangalore has visited the project site amd

suggested some alternative alignments: & fresh traffic survey.
They have submitted their final report to Government of

- o sl ol
Karnataka on 15, 02 2012, Govemment of szamataka hﬂs

fumanﬂemﬂ the filn

al repmrt to IMinls try of Env:ronment & Fm"em
hﬁ—_‘~uq LI e e bt i .ﬂm
New Delhi for consideratlon. '
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Chapter 8

@SS uran CL’SJ

8.1 During the course of reply given Lo a question or Pefinition -
a discussion, if a Minister gives an undertaking which

involves further action on the part of the Giovernment in

reporting back (o the House, il is called an ‘agsurance’,

Standard list of such expressions which normally constitute -
assurances as approved by the Commitlee on Government
Assurances (CGA) ol the respective 1louse, is given al

Annex-3. As assurances are required (o be implemented

within a specified time limit, care should be taken by all
concerned while drafting replics to the questions lo restricl

the use of these expressions only to those oceasions when :
it is clearly intended Lo give an assurance an the Moor ol

the House.

8.2 An assurance given in either House is required to be Time limil for
s - : 3 5 Fulfilling ¢
fulfilled within a period of three months from the date of s
the assurance. This limit has to be strictly followed.

83 To ensure carly fulfiliment of assurances, entirg Online Assurancas
process beginning from culling out of assurances from m’\'ﬁ,:‘:;“" BySIan
the proceedings of the House (o the submission of
Implementation  Report including extension ol time,
deopping and transler ol assurances have been automated
through a Software Application named “Onling AssUrances
Monitoring System™ (QOAMS). Requests for extension ol
lime. dropping or transfer of assurances and submission
of Implementation Report through any other offline mode
shall not be entertained under any circumstances.



Cilling vut ol
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[reletion [rom the
[is1 ol ussurances

Extension ol time
fur fullitling an
ussurance

Hepisters ol
Agsuranees

T P ) D e I T

Mamied of Parliomentary Procecures

8.4 When an assurance is given by a Minister or when
the Presiding OfTicer, directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Allairs, from the relevant proceedings
and communicated to the Department concerned online
through *OAMS’ normally within 20 working days ol the
date on which it is given on the floor of the House,

8.5 I the administrative Ministry/Department has any
objection fo treating such a stalement as an assurance or
finds that it would not be in the public interest to fulfill it. it
may upload its request at ‘\OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. 1T
guch a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time, The department should
continue o seek extension ol time till the decision of
the Commitiee on Goyernment Assurances is conveyed
through “OAMS', Requests received through offline mode
shall not he entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministey of Parliamentary AlTairs.

8.6 11" the Department finds that it is not possible to [ulfill
the assurance within the stipulated period of three months
or within the period of extension already granted. it may
seek further extension of time as soon as the need for such
exlension becomes apparent, indicaling the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter, All such
request should be submitted at *OAMS for decision by
CGA thercon with the approval of the concerned Minister.
8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in 4 register as at Annex 4 after which the assurance will be
passed on to the concerned section

3>
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. 872 Even ahead of the receipl of communication [rom
the Ministry of Parliamentary Allairs through *OAMS’
the section concerned should take prompl action to [ulfill
such assurances and keep a walch (hereon in a register as
at Annex 3.

87,3 The registers refcrred Lo in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries (herein being made session
wise.

The Section Oficer in charge of the concerned section
will:

(a) scrutinize the registers once a week:

(b) ensure that necessary follow-up action is taken without
any delay whatsoever: '

(¢) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special atlention (o assurances
which are not likely to be implemenied within: the
period of three months: and

(d) review of pending assurances should be undertaken
periodically at the highest level in order Lo minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances. drawing their special
attention to the causes of delay,

8.9.1 Every cflort should be made to fulfill the assurance
within the preseribed period. In case only part of the
information is available and collection of the remaining
information  would invulve considerable  lime.  an
Implementation  Report(iR) containing  the  available
information should be uploaded &l ‘OAMS™ in part
fulfillment of the assurance, within the prescribed time
limit. However. efforts should ¢ontinue to be made for
expeditious collection of the remaining information for
complete implementation ol the assurance at the carliest.

Role ul' Seclion
Olticer and Branch
Olfiver

Procedure oy
[l liment ol an
USKLTIIL



Laying ul'the
Implementation
Report on the Fable
wul'the House

Cibligation o lay o
patper o Lhe Tahle
of the Huuse vis-i-
Vis dsuree on e
same subject

Menuad of Pactivimentary Procecures

8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the

‘Minister coneerned before it is uploaded at *OAMS? in both

English and Hindi versions in the preseribed pro forma as
at Annex-6 ., logether with its enclosures. Aller online
submission of the Report for lulfillment of the assurance
partial or complete as the case may be. four hard copics
cach in Hindi and English version with one copy of each
version duly authenticated by the olTicer concerned should
be sent to the Ministry of Parliamentary AlTairs for laying
until e-laying is adopted by the concerned House,

8.9.3 The Implementation Report should be submitted
al'OAMS? only. Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Secretarial directly,
will not be considered for laying,

8.10 The Ministry of Parliamentary Alfairs. after scruliny
of the Implementation Report, will arrange to lay it on the
Table ofthe House concerned. A copy of the Implementation
Report. as laid on the Table, will be forwarded by Ministry
ot Parliamentary Allairs to the member(s) concerned,
Details ol laying oTTmplementation Report submitted by the
Ministry/Department coneerned would be made available
by the Ministry of Parliamentary Allairs at *OAMS", The
‘arliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis ol information
available at *OAMS’, update their records,

8.11 Where there is an obligation to lay any paper (rule/
order/notification, ete.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in. fulfillment of the
obligation, independent of the assurance given. After this,
a lormal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at *“OAMS" in the prescribed pro Torma
(Annex-0) in the manner already described in para 8.9.2

AS
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Assurances

8.12 Fach House of Parliament has a Commillee on
Government Assurances nominated by the Chairman/
Speaker. 1t serutinizes the Implementation Reports and the
time taken in the fulfillment of Government Assurances
and focuses attention on the delays and olher significant
aspects, if any, pertaining to them. Instructions issucd by
Ministry ol Parliamentary Aflairs from time to lime as
available on *OAMS are o be followed 'slric:liy.

8.13 The Ministries/Departments will, in consullation with
the Ministry of Parliamentary Aflairs, serutinize the reports
of theso two Committees Tor remedial aclion wherever
called for.

.04 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or

undertakings pending implementation  are serutinized-

by the new Commiltee on Governmen{ Agsurances Tor
selection of such of them as are of considerable public
importance. The Commitee then submils a report to the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.

B6

U onmitiees
on Governiment
Assuranees

RSR 211-A
151 323,324

Reports ol the
Conumillees on
Clovernment
Assuranees

JEfleet on dgslrnces
un dissolution ol
Une Ll Sabha
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
THIRD SITTING
(04.12.2019)

The Committee sat from 1500 hours to 1550 hours in Committee Room "C", Parliament

House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal = Chairperson
MEMBERS

& Shri Sudip Bandyopadhyay

3. Shri Nihal Chand Chauhan

4. Shri Nalin Kumar Kateel

5 Shri Ramesh Chander Kaushik

6. Shri Ashok Mahadeorao Nete

y A Shri Santosh Pandey

8. Shri Parbatbhai Savabhai Patel

9. Dr. Bharatiben Dhirubhai Shyal

SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary

2. Shri H. Ram Prakash - Director

3.  Shri S.L. Singh - Deputy Secretary

WITNESSES

Ministry of Railways
1, Shri V.K. Yadav - Chairman, Railway Board
2. Shri Vishwesh Chaube - Member (Engineeting)
3. Shri Manoj Pande - Member (Staff)
4, Shri Rajesh Agrawal - Member (Rolling Stock)
5 Dr. H. Pradeep Kumar - DG, RHS
6. Shri Hari Mohan Gupta - Exe. Director, Works
& Shri B.K. Gupta, - Exe. Director, Project Mon.
8. Dr. Lakshmi Raman - Exe. Director, ME (Project)
9. Shri Jeetendra Singh - Exe. Director, E&R
10.  Shri Anil Kumar Agarwal - AM, ME
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Ministry of Parliamentary Affairs

1. Shri P.K. Halder - Under Secretary
XXXX XXXX XXXX XXXX XXXX
XXXX . . XXXX XXXX XXXX XXXX

(The witnesses were ushered in)

2. Welcoming the  witnesses, the Chairperson emphasized that the
Ministries/Departments are required to implement an Assurance within a period of three
months and if the Ministries/Departments are unable to fulfil the Assurance within that time
period, then it is imperative for them to seek extension of time. The Chairperson then drew
their attention to Direction 55 (1) of the Directions by the Speaker, Lok Sabha regarding the
confidentiality of the proceedings till the presentation of the relevant Report of the
Committee to the House. Observing that the Ministry of Railways had a total of 146 pending
Assurances and noticing that there were inordinate delays in fulfilment of the Assurances,

the Chairperson highlighted that 23 Assurances have been taken up for the oral evidence
slated for the day.

3 Thereafter, the Committee took oral evidence of the representatives of the Ministry of
Railways and desired to know at the outset about the existing mechanism in the Ministry for
review and implementation of the Parliamentary Assurances. The Chairman, Railway Board
informed the Committee that they have a total of around 161 pending Assurances. Of these,
in 28 cases, Implementation Reports have already been sent and now only 133 Assurances
remain pending. He further informed ‘that Railways have a well established mechanism
where monitoring is done at every level. The Committee were apprised that an E-Drishti .
platform has also been established under the Railway Department wherein information is
collected electronically from all the zonal offices. The Chairman, Railway Board further
apprised that out of the 23 pending Assurances taken up for the day's oral evidence, five
Assurances relate to projects which have been stalled due to land acquisition and forest
clearance issues. He further stressed that during the last three years, they have made
several efforts to finish super critical projects without delay, however, since the methodology.

of Railways as an organisation is very complicated, a great deal of time is taken to complete
the projects.

The Committee expressed the concern that the Ministry of Railways have the highest
humber of pending Assurances, among all the Ministries/Departments. Acknowledging that, it
is difficult for the Railways to iImplement various projects altogether, the Committee directed
the Ministry to make a priority list and identify the projects to be taken up in the first stage.
The Committee also felt that the Ministry needed to prepare a time-bound programme for
fulfilling these Assurances. The Committee stressed that when a Minister commits something
on the floor of the House in the form of an Assurance and which in turn is fulfilled by the
Ministry concerned in a time bound manner, the image of the Government/Ministry is
enhanced. Observing that some of the Assurances have been kept pending for the last 10
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years which is a major shortcoming on the part of the Ministry of Railways, the Committee
recommended that the Ministry should make a plan with a positive approach and decide
which Assurances they can fulfil at the earliest.

The Committee then reviewed the 23 pending Assurances (Annexure-III) of the
Ministry of Railways as mentioned below:-

(i) SQ No. 04 dated 19.11.2009 regarding 'Crimes in Trains' (SI. No.1)
(ii) SQ No. 63 dated 29.07.2010 regarding 'Crimes in Trains' (Sl. No.3)
(iii) USQ No. 1874 dated 05.08.2010 regarding 'Unified Force for Security’
(Sl. No.4) -

(iv) USQ No. 4360 dated 19.08.2010 regarding 'Theft and Crimes in Kerala
Bound Trains' (Sl. No. 6) ' e

(v) USQ No. 5003 dated 26.08.2010 regarding 'Looting in Trains' (Sl.No.7)

(vi) SQ No.56 dated 11.11.2010 regarding 'Guidelines for Security of
Passengers' (S1.No.8) !

(vii) USQ No. 4951 dated 09.12.2010 regarding 'Act for Safety of
Passengers'(S1.No.10)

(viii) USQ No. 1331 dated 03.03.2011 regarding 'Garib Nawaz EXpress
Incident' (S.No.11) '

(ix) SQ No. 70 dated 04.08.2011 regarding 'Crime in Railways' (SI.No.12)

(x) USQ No. 819 dated 04.08.2011 regarding 'Cases of Druqgging'

(Sl.No.14) -
(xi) USQ No. 2038 dated 11.08.2011 regarding 'Incidents of Crimes'

(Sl.No.15) ;
(xii) USQ No. 562 dated 24.11.2011 regarding 'Looting in UP Bound Trains'

Sl. No. 18
(xiii) USQ No. 656 dated 15.03.2012 regarding 'Amendment_in RPF_Act'

(SI.No. 19)
(xiv) SQ No. 372 dated 06.09.2012 regarding 'Integrated Security System’

(SL.N0.22)

The Committee expressed the concern that the above 14 Assurances on similar
subjects have been kept pending for the last 10 years which is an evident shortcoming of the
Ministry. The Chairman, Railway Board informed the Committee that at present, a passenger
has three layered security i.e. Civil Police (District Police), GRP (Government Railway Police)
and RPF Police. The RPF has very limited power confined to investigation of theft of railway
material. It does not have any power on the civil side. He further informed the Committee
that the Assurances were given on two issues, The first Issue was related to conversion of
the three tier security system into a two tier security system. Inter-Ministerial consultations
and consultations with the State Governments were held for the purpose and ultimately the
Home Ministry did not agree to the proposal and it was dropped later on. The second
Assurance/issue was related to making changes in the Indian Railways Act to give power to
RPF to investigate into incidents of thefts and other incidents. The Bill was sent for inter-
Ministerial consultation and they have received a positive indication from the Ministry of
Home Affairs. The Chairman, Railway Board also apprised the Committee that they propose
to go ahead with the Bill. The Committee observed that the matter of Amendment in the
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@ provisions of the Railways Act, 1989 to provide more powers to RPF in prevention and

@ detection of crime In Railways was a long pending demand. The Committee felt that the

amendment would ensure more powers to RPF to ensure the securlty of passengers and
trains. The Committee impressed upon the Chairman, Railway Board to take the issue
seriously and stated that, if necessary, the Committee would meet the Railway Minister so
that the matter can be taken up in @ more positive manner.

I 17 USOINO. 598 dated 25.02.2010 regarding 'Expert Committee' (SI. No. 2)

The Chairman, Railway Board informed the Committee that most of the projects/lines
pertaining to the Assurance have already been commissioned. There was a problem of non-
execution of the work of rebuilding of an existing Road Overbridge by NHAI which has been
sorted out and now the work has been taken up on priority basis. He further informed that
the work pertaining to 35 kilometres had been left and that also will be completed soon. The
Committee directed the Ministry to furnish a Report detailing the work done and the time
likely to be taken for completing the balance/remalning work. -

III. USO No. 2991 dated 12.08.2010 regarding 'Completion of Railway Tracks'
(Sl. No.5)

The Chairman, Rallway Board informed the Committee that the work for Seawood-
Uran project was to be completed in two phases, The Phase 1 has been completed and the
Phase 2 is 35 per cent complete. CIDCO is in the process of acquiring 4.74 hectare land.
The Committee were also informed that some issues relating to land acquisition were there
which have been resolved. The Chairman, Railway Board further informed the Committee

that the land acquisition process is taking some time and assured that as soon as the land is
acquired, the work would commence.

IV USQ No. 680 dated 11.11.2010 regarding 'Integrated Security System' (Sl. |

No.9)

The Chairman, Railway Board informed the Committee that they are installing CCTV
cameras at all the 6400 railway stations. He further assured the Committee that he would
submit to the Committee a timeline in the matter. In view of the persisting terror threats
and to detect the suspected terrorists and identify the unattended luggage from the railway
premises as well as train coaches, the Committee underlined the importance of artificial

intelligence for the safety of Railway premises and directed the Ministry to furnish a timeline
report in the matter.

V. USQ No. 692 dated 04.08.2011 regarding 'GRP Railway Station' (SI. No.13)

The Chairman, Railway Board informed the Committee that the work of setting up of
Government Railway Police (GRP) unit falls in the domain of the State Government concerned
and the matter is still under discussion with GRP authorities of the State Government
concerned. On being asked about the status of the Assurance, the Chairman, Railway Board




informed the Committee that they can only request the State Government and perhaps the
State Government do not need the Chowki at Harpalpur Station since they are able to meet
their needs from some other Chowkl. He further informed the Committee that he would be
able to tell the final position only after discussing it with the Chief Secretary of the State.
The Committee enquired as to whether all the gaps would be filled once the Ministry comes
up with a Bill relating to Comprehensive Security to which the Chairman, Railway Board
replied in the affirmative. The Committee then desired to know about the time likely to be
taken for the Bill to come into existence. The Chairman, Rallway Board informed that since
the inter-Ministerial consultations have been done and the Home Ministry have also given
their consent, they would bring the Bill in the next Session. The Committee pointed out that
the matter assumes significance as it will make a huge difference in making the train journey
safe for passengers, The Committee appreciated and acknowledged the efforts taken by the
Ministry in the matter. o

VI.I SO No. 241 dated 18.08.2011 regarding 'Railway Projects'(Sl. No.16)

The Chairman, Railway Board informed the Committee that as on today they already
have Integral Coach Factory(ICF), Railway Coach Factory (RCF) and Modern Goach Factory
(MCF) and all these factories are having surplus capacity. The capacity of these coach
factories had been doubled since last few years and hence they have additional capacity for
making coaches. The Chairman, Railway Board informed the Committee that they do not feel
the need to set up a new coach factory in Palakkad.

VII. USQ No. 3852 dated 25.08.2011 reqardinq 'New Railway Line in
Uttarakhand' (SI. No.17)

The Chairman, Railway Board informed the Committee that the project related to a
new Railway line between Khatima-Tanakpur in Uttarakhand. The project was conceptualised
with the provision that land will be acquired and provided free of cost by the State
Government of Uttarakhand. However, the land is yet to be made available and no response
has been recelved from the State Government. Until the State Government commit about
the land acquisition, the Ministry cannot take up the project. The Committee observed that
the matter assumes significance as there is no rail link for Kichna, Tanakpur and Khatima and
there Is a long pending demand for it. The Committee then enquired about the reasons for
lack of response from the State Government. The Chairman, Railway Board informed that
they had not got any response from the State Government and they would again
communicate with the State Government. He further apprised that they have done all the
preparations and have prepared a Detailed Project Report in the matter. The Committee
urged upon the representative of the Ministry to furnish a report in the matter. Pointing out
that the matter has been raised many times in Parliament, the Committee suggested that
constructive results can be achieved in the matter if the Railway Minister talks to the Chief
Minister concerned.

VIII, SO No. 483 dated 10.05.2012 regarding 'Survey for Gauge Conversion' (Sl.
No.20)

e




| C‘ The Chairman, Railway Board informed the Committee that out of the total work of
r-gauge conversion of 285 kilometre, 225 kilometre has been commissioned. He further

informed that the delay was mainly due to some land and Road Over Bridge (ROB) issues. -

The Committee were also informed that of the remalning work, 36 kilometre would be
completed till 31 December, 2019 and the remalning 25 kilometres would be completed in
the next financial year. The Chairman, Railway Board assured the Committee that he would
furnish a Report to the Committee in this regard.

IX. DQO No. 5631 dated 10.05.2012 regarding 'Railway Medical and Nursing
Colleges' (SI. No.21) "

The Chairman, Railway Board informed the Committee Ithat'the Assurance involved
two lIssues, the first was regarding opening of Medical Colleges. However, the Ministry
dropped the proposal of setting up of Rallway Medical Colleges as they were not able to get
the permission from the Indian Medical Council for It. The second issue related to opening of
Nursing Institutes. Expressions of Interest were invited for-the purpose but there was no
response. The Chairman, Railway Board also apprised the Committee that the State
Government of West Bengal initially proposed to run a Nursing College at Majerhat but when
asked to finalise the terms and conditions, they did not accept it. Hence, the institute did not
operationalise and now the buidling is to be used for a Sports Academy. He assured the
Committee that they would send a Report in the matter and the request for dropping of the
Assurances separately. \

X, USQ No. 3293 dated 13.12.2012 regarding 'Hubli-Ankola Line'(Sl. No.23)

The Chairman, Railway Board apprised the Committee that the matter involved forest

and wild life clearing issues. The matter was cleared by the State Government once but the

_Centre sent it back. He further apprised the Committee that the Minister of State for

Railways had once again spoken to the Chief Minister concerned on the issue and they were
in the process of taking action in the matter.

The witnesses thereafter withdrew.
4. A verbatim record of the proceedings has been kept.

The Committee then adjourned

XXXX XXXX XXXX XXXX XXXX
XXX XXXX XXX XXXX XXXX
XXKX XXXX XXXX XXKX XXXX
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Statement of pending Assurances pertaining to the Ministry of Railways

Annexure-III

-discussed during oral evidence held on 04.12.2019.

SQ/USQ No. dated

S.No. Subject
L SQ No. 4 Crime in Trains
dated 19.11.2009
2. USQ No. 598 Expert Committee
dated 25.02.2010
3. SQ No. 63 Crimes in Trains
dated 29.07.2010
4, USQ No. 1874 Unified Force for Security
dated 05.08,2010
5. USQ No. 2991 Completion of Railway Tracks
dated 12.08.2010
6. USQ No, 4360 Theft and Crimes in Kerala Bound Trains
dated 19.08.2010
7. USQ No. 5003 Loating in Trains
dated 26.08.2010
8. | SQ No. 56 Guidelines for Security of Passengers
dated 11.11,2010
9. UsQ No. 680 Integrated Security System
dated 11.11.2010
10. USQ No. 4951 Act for Safety of Passengers
dated 09.12.2010
‘11. | USQ No. 1331 Garib Nawaz Express Incident
dated 03.03.2011
12, SQ No. 70 Crimes in Railways
dated 04.08.2011
13, USQ No. 692 GRP/Railway Station

dated 04.08.2011
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UsQ No. 819
dated 04.08.2011

Cases of Drugging

USQ No. 2038 Incidents of Crimes

dated 11.08.2011

SQ No. 241
dated 18.08.2011
(Supplementary by Shri M.B.
Rajesh, M.P.) '

Rallway Projects

USQ No. 3852
dated 25.08.2011

New Railway Line In Uttarakhand

USQ No. 562

Looting in UP Bound Trains
dated 24.11.2011 A

Amendment In RPF Act |

USQ No. 656
dated 15.03.2012

SQ No, 483 Survey for Gauge Conversion
dated 10.05.2012

(Supplementary by Shri Sharad

Yadav, M.P.)

USQ No. 5631
dated 10.05.2012

Railway Medical and Nursing Colleges

SQ No. 372 ' Integrated Security System
dated 06.09.2012

23. | USQ No. 3293
dated 13.12.2012

Hubli Ankola Line

—
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
SIXTEENTH SITTING
(22.09.2020)

The Committee sat from 1400 hours to 1430 hours in Committee Room 'l’, A
Block, EPHA, New Delhi.

PRESENT

Shri Rajendra Agrawal -  Chairperson

Members

Shri Nihal Chand Chauhan
Shri Gaurav Gogoi

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar
Shri Parbatbhai Savabhai Patel
Shri M.K. Raghavan

Dr. Bharatiben Dhirubhai

Smt. Supriya Sule
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Secretariat

1. Shri Pawan Kumar - Joint Secretary
A Shri Lovekesh Kumar Sharma - Director
% Shri S.L. Singh - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following three (03) draft Reports

without any amendments:-

qs



(i) Draft Tenth Report (17" Lok Sabha) regarding 'Review of Pending
Assurances pertaining to the Ministry of Railways';
(i)  Draft Eleventh Report (17" Lok Sabha) regarding 'Requests for
o Dropping of Assurances (Acceded to)'; and
(i)~ Draft Twelfth Report (17" Lok Sabha) regarding 'Requests for
Dropping of Assurances (Not Acceded to)';

2 The Committee also authorized the Chairperson to present the Reports
during the ongoing Session.

The Committee then adjourned.
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